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INTRODUCTION

I, the Chairman, Committee on the Welfare of Scheduled Castes and Scheduled
Tribes having been authorised by the Committee to finalise and submit the report on
their behalf, present this Thirty Second Report (Fifteenth Lok Sabha) pertaining to the
Ministry of Finance ( Department of Revenue) regarding Action Taken by the
Government on the recommendations contained in the Twenty Fourth Report (Fifteenth
Lok Sabha) on the subject “Reservation for and Employment of Scheduled Castes and
Scheduled Tribes in Central Board of Direct Taxes (CBDT)”

2. The draft Report was considered and adopted by the Committee on 18 October,
2013 (Appendix-J).

3. The Report has been divided into the following chapters:-
l. Report
Il. Recommendations/observations which have been accepted by the
Government.

Il Recommendations/observations which the Committee do not desire to
pursue in view of replies of the Government.

V. Recommendations/observations in respect of which replies of the
Government have not been accepted by the Committee and which require
reiteration.

V. Recommendations/observations in respect of which final replies of the
Government have not been received.

4, An analysis of the Action Taken by the Government on the recommendations
contained in the Twenty Fourth Report (Fifteenth Lok Sabha) of the Committee is given
in Appendix-K. It would be observed therefrom that out of 17 recommendations made
in the report, 2 recommendations i.e. 11.8 per cent have been accepted by the
Government. The Committee do not desire to pursue 7 recommendations i.e. 41.2 per
cent of the total recommendations in view of the replies of the Government. There are 5
recommendations i.e. 29.4 per cent in respect of which replies of the Government have
not been accepted by the Committee and require further reiteration and 3
recommendations i.e. 17.6 per cent are those in respect of which final replies of the
Government have not been received.

GOBINDA CHANDRA NASKAR,

New Delhi; Chairman,
9 December, 2013 Committee on the Welfare
18 Agrahanya, 1935 (Saka) of Scheduled Castes and

Scheduled Tribes.

(v)



CHAPTER -1

REPORT

This Report of the Committee on the Welfare of Scheduled Castes and

Scheduled Tribes deals with the action taken by the Government on the

recommendations contained in their Twenty-fourth Report (Fifteenth Lok Sabha) on

“Reservation for and Employment of Scheduled Castes and Scheduled Tribes in Central

Board of Direct Taxes”.

1.2

Twenty-fourth Report was presented to Lok Sabha and laid in Rajya Sabha on 26

November, 2012. It contained 17 recommendations/observations. Replies of the

Government in respect of all these recommendations/observations have been examined

and are categorised as under:-

1.3

(i)

(ii)

(iii)

(iv)

Recommendations/Observations which have been accepted by the
Government (SI. No. 9 and 11).

Recommendations/Observations which the Committee do not desire to
pursue in the light of the replies received from the Government (Sl. Nos. 4,
6, 8, 12, 13, 16 and 17).

Recommendations/Observations in respect of which replies of the
Government have not been accepted by the Committee and which require
reiteration (SI. Nos.1, 2, 3, 5 and 10)

Recommendations/Observations in respect of which final replies of the

Government have not been received (SI. Nos. 7, 14 and15).

The Committee will now deal with the Action Taken by the Government on

those recommendations which need reiteration or comments.



Organisational Set-up

Recommendation (Sl. No. 1, Para No. 1.9)
1.4 The Committee are appalled to note that no officer hailing from SC/ST
community has been appointed as Chairman or Member of the Board since 1987. Also
information prior to 1987 is not available. No representation of SC/ST in the apex body
of Income Tax department is of grave concern. The Committee note that for the past 25
years no member from SC/ST community has ever occupied the post of
Chairman/Member of CBDT. The Committee vehemently quash the lame excuse of the
Government that this scenario is a result of either non availability of eligible officers or
that the available applicants do not meet comparative merit criteria. The Committee are
of the view that the relevant Act for appointment of Chairman/Members of CBDT should
be suitably amended to provide reservation to SCs/STs on the Board of Directors. Also
relaxations/concessions should be provided to SC/ST candidates eligible for such
positions. The Committee would like to be apprised of the reply of the Department of
Revenue in the matter of selection of Members of Board of Directors of CBDT. The
Committee strongly express their displeasure in the matter that the SCs/STs are being
deprived of occupying higher posts in the CBDT. The Committee would like to assert
that necessary steps should be taken by the Government in this regard for revising the
procedure of selection for the posts of Chairman/Member in CBDT for candidates
belonging to SC/ST category
Reply of the Government

1.5 In the year 2009, in connection with the recommendations of the Parliamentary

Committee on Central Board of Excise and Customs, this department sought the



opinion of the Department of Personnel and Training (DoP&T) regarding relaxation of
norms for selection of Members in CBEC belonging to the SC/ST community. The
DoP&T asserted that there are no instructions for relaxing the norms for selection of
Members etc. of the Board in favour of SC/ST candidates. Moreover, there is no
reservation within Group ‘A’ posts “in case of promotion by selection” method. The
acceptance of the recommendations of the Committee for revising the procedure of
selection for the post of Chairperson/Members of Board has wide administrative
implications to other Bodies, Corporations, Boards, Authorities etc. of other central
Government Departments and the DoP&T is the nodal department for
prescribing/changing the procedure of selection of Chairman and Members. Thus, the
acceptance of this recommendation of the Committee is outside the purview of the

CBDT.

Comments of the Committee
1.6 The Committee feel that Government is not serious to the observations
and recommendations made by the Committee from time to time in regard to
reviewing of policy on appointments to the Board/Management level posts in all
PSUs including CBDT. Rather implementing this very important recommendation
nodal department DoP&T has apprehended wide administrative implications to
other Boards, Corporations, Authorities, etc in case relaxation is made for
prescribing/ changing procedure of selection of Chairman and Members. During
the course of examination of various PSUs over the years, the Committee have
noted that SCs and STs have not been given opportunity to come up to the Board
level positions. For this reason the Committee have consistently and

continuously been pursuing the Government and Managements of



Undertakings/Enterprises/Banks to amend rules governing appointment to board
level posts so as to include SC/ST members on the Board. The Committee feel
that with a view to provide socio- economic equality as enshrined in Constitution,
the Government should take affirmative action to accommodate representatives
from the SCs/STs in the Board level appointments. To make it possible, the
Government should relax the eligibility criteria by amending all rules/regulations
governing appointments particularly when there is no reservation within Group
‘A’ posts in case of promotion by selection method. The Committee thus feel that
if there is no transparency in selection of eligible SC/ST candidates, it is
construed that consideration for appointment was not fair. The Committee would
like to be apprised about the number of Scheduled Castes and Scheduled Tribes
candidates who appeared for the interview of Board level positions of both
official and non official directors in the past five years and the reasons for their
non selection. The Committee, further reiterate that CBDT should pursue the
matter with DoPT regarding the issue of review of policy on appointments to the
Board/Management level posts. The Committee feel that rather than giving
excuses to shun the entry of SC/ST candidates to Board level position, CBDT
should take up the matter with the DoP&T and also make genuine efforts to
ensure their representation in the same. If it is not possible to amend the
rules/regulations or provide relaxation, attempts should be made to include a
SC/ST member on board by means of rotation system for the posts of non official
Directors at least. The Committee hope that appointment of SC/ST officers in the

Board will wash away the lame apprehensions expressed by the Government.



Reservation and Recruitment Procedure

Recommendation (SI. No. 2, Para No. 2.10)
1.7 The Committee are aghast to note that massive shortfall exists in both the direct
recruitment and the promotion categories. It has been stated that the shortfall in direct
recruitment majorly resulted from non-joining of a large number of nominated
candidates and resigning from the posts by the candidates after appointment. The
Committee note that the said backlog is primarily restricted to stenographer cadre in
direct recruitment. The Committee recommends that the said shortfall should be cleared
on priority basis and directs the Ministry to continually pursue the matter with Staff
Selection Commission (SSC). CBDT in conjuction with the SSC should devise a
detailed plan to overcome such shortfall. Firstly, SSC should be requested to maintain a
wait list of candidates which should be made operative in case of nonjoining/resignation
of the selected candidates since the fresh recruitments would be a time consuming task.
The Committee also take note of the fact that Group ‘D’ posts have been redesignated
as multitasking services and placed in Group ‘C’. CBDT have further informed that their
requirements for multitasking services are met through outsourcing. The Committee
would thus like to recommend that outsourcing should be made in such a manner that
adequate number of SC/ST candidates are engaged for multi-tasking services.
Reply of the Government

1.8 In each recruitment all the backlog vacancies in the cadre of stenographers in the
category of SC and ST are reported to SSC for recommending the suitable candidates
after conducting written examination. In spite of this there is still minimal backlog

vacancies belonging to SC/ST category who are recommended by the SSC after
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conducting the examination. A statement showing backlog vacancies in all the cadres
of the CBDT is enclosed at Appendix-A. The sole reason for existence of minimal
backlog vacancies is that the reserved category candidates do not either join or leave
jobs after joining as they are eligible for relaxation in age, which enhances their better
job prospects elsewhere. This minimal level of backlog vacancies shall remain as the
Board can not force them to join the post or deny their leaving the job after joining duty.
1.9 DoP&T is in the process of preparing a Cabinet Note at the instance of PMO for
evolving ways and means to clear the backlog vacancies in the SC/ST categories in all
cadres of all Central Government Departments. They have convened a meeting with all
the Departments to know the reasons of existence of backlog vacancies and to evolve
means and ways to clear the backlog vacancies vide their letter N0.36038/1/2008-
Estt.(Res) dated 14/01/2013. The CBDT has sent all the backlog vacancies in all
cadres to Department of Personnel and Training for their necessary action vide
Appendix ‘B’.

1.10 The suggestion of Committee for persuading SSC for preparing a waiting list in
lieu of candidates who do not join/leave the job is not practicable to make operative as
the candidates in the proposed waiting list may also not join or leave the job for better
job prospects. The SC/ST candidates do not respond as to whether they are going to
join the job after selection by the SSC. In the absence of their response it is not
possible to prepare a separate waiting list for such candidates who do not join duties.
This additional work by the SSC will hamper their main work of recruitment processing.
Further bringing this suggestion in operation will have wider implications for recruitment
of candidates in all other cadres of Central Government Departments. So, this is a

policy issue and falls within the purview of the DoP&T.
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1.11 The MTS at present are not outsourced but are recruited through the written
examination conducted by SSC and hence the recommendation of the Committee on

this point is not practicable to implement.

Comments of the Committee
1.12 The Committee have earlier been informed that Group ‘D’ posts were
redesignated as multitasking services and placed in Group ‘C’ and that the
requirements for multitasking services were met through outsourcing. However
in their Action Taken replies CBDT have now informed that multitasking services
are being recruited through written examination conducted by SSC. The
Committee are appalled to note that CBDT has rather been flimsy in their replies
regarding recruitment of multitasking services. The Committee would
categorically like to know whether the multitasking services are being filled by
examinations carried out by SSC or by outsourcing. In case the multitasking
services are being recruited by SSC, Committee would like to know the number of
vacancies of multitasking services being filled and lying vacant for the past three
years. The Committee are alarmed to note that as per the data provided by CBDT
in respect of Special Recruitment Drive 2008-2009 regarding SC/ST vacancies in
Direct Promotion and Promotion quota, almost 50% of vacancies are yet to be
filled. In Direct recruitment, against 56 identified SC vacancies only 38 have been
filled and against 47 identified ST vacancies only 8 have been filled in
stenographer grade Ill. The Backlog in the promotion category is much profound.
In case of SC vacancies, against identified 92 Group B vacancies only 49 have
been filled. Also against identified 691 Group C vacancies and 26 Group D

vacancies only 390 and 3 vacancies have been filled respectively. The scenario is
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equally dismal in case of ST promotional vacancies. Against identified 198 Group
B vacancies only 100 have been filled and against identified 762 Group C
vacancies and 121 Group D vacancies only 337 and 19 vacancies have been filled
respectively. The Committee are surprised to note that CBDT have merely
dismissed this as minimal backlog. Thus, the dedication of CBDT towards filling
up backlog vacancies appears doubtful. The lame excuses put forth by CBDT that
the selected candidates do not join or leave jobs after joining as the reasons for
such backlog appear to be mere hoodwink to deprive SC and ST candidates of
job opportunities. The Committee would, therefore, like to take a serious view of
the persistent backlog in promotional vacancies and urge the Ministry to take
concrete steps with regard to wiping the backlog.

1.13 The Committee are baffled to note that the CBDT in their replies have
stated that making the waiting list is not practicable as the candidates in the
proposed waiting list may also not join or leave the job for better job prospects.
In the opinion of the Committee commencement of a fresh recruitment would
further stymie the whole process. The Committee would also like to point out that
maintaining of a waiting list is a common practice in almost all the recruitments in
the country and thus unlikely to hamper the recruitment process of SSC.

Recommendation (Sl. No. 3, Para No. 2.15)

1.14 The Committee are constrained to note that the Ministry is putting forward lame
excuses as non-availability of eligible officers in feeder cadre for shortfall in promotion.
The nonchalant attitude of the Ministry is evident from the fact that despite conducting
departmental examination meant for promotion to the post of Income Tax Inspector and

Income Tax Officers, shortfall in promotion still persists. It is evident that every year a
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good number of SC/ST candidates qualify the examination for promotion but only
handful are promoted. This clearly exhibits the incoherent nature of the reply of the
Ministry. The Committee are surprised to note that despite having SC/ST candidates
who are eligible for promotion posts, the CBDT has been depriving these candidates of
rightful promotion. The Committee would like to recommend that an enquiry should be
initiated for such cases in various Directorates to determine the reasons for keeping
promotion posts vacant despite availability of SC/ST candidates, who have already
qualified in the examination for promotion. The Committee refute the contention of the
Ministry that non-availability of eligible candidates is the major reason for backlog. The
Committee also note with concern that departmental examinations for promotion are not
held in certain Directorates and would like to know the reasons for the same. The
Committee recommend that the departmental examinations should be held in all the
Directorates to facilitate the SC/ST candidates in feeder cadre.
Reply of the Government

1.15 The perception of the Committee that the CBDT has been depriving SC/ST
candidates who are eligible for promotional posts, from their right of promotion, is
unfounded. This is a fact that there is shortage of eligible officials belonging to SC/ST
category in the feeder cadres. So, the recommendation of the Committee that an
enquiry should be initiated in various Directorates to determine the reasons for keeping
promotional posts vacant despite availability of SC/ST candidates, who have already
qualified in the examination for promotion, is irrelevant. The Officers posted in the
Directorates (Group “A & B”) belong to the Income Tax Department and hence no
separate examinations need to be conducted for the Directorates. The Group “C” staff

(working as permanent staff in the Directorates), are promoted on the basis of vacancy
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and seniority as per the existing recruitment rules. The Modified Assured Career
Progression (MACP) Scheme is applicable to them. It is also pertinent to mention that
the issue of promotion to staff working in the Directorates is being addressed in the
Cadre Restructuring proposal, which is at advance stage of consideration of the
Government. So the acceptance of recommendation of the Committee for holding
examinations for promotion in all the Directorates to facilitate the SC/ST candidates in

feeder cadres is not tenable.

Comments of the Committee
1.16 The Committee are flabbergasted at the vacillating nature of CBDT replies.
The Committee are given to understand that departmental examinations are
carried out at certain directorates to enhance promotional avenues for the
employees. The Committee would like to know for which posts such
examinations are held for. Also the Committee would like to be apprised about
the number of SC/ST candidates qualified the departmental examination and are
thus eligible for promotion to various posts during the last three years. Further,
the Committee would like to be made aware of reasons as to why these
candidates are not given promotions against the promotional backlog SC/ST
vacancies. The Committee are dissatisfied by the usual plea of CBDT that there is
shortage of SC/ST officers in feeder cadre. The Committee would also like to be
clarified as to why massive shortfall exists in Group C and Group D promotional
posts, if departmental examinations are being carried out. The Committee would

also like to be apprised regarding the MACP scheme.
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Staff Strength and Backloqg

Recommendation (Sl. No. 5, Para No. 2.30)
1.17 The Committee take a serious note of the response of the Ministry with regard to
filling up of backlog vacancies. As per the information furnished by the Ministry it
appears that backlog persists in various posts including Tax Assistant, Senior Tax
Assistant, Income Tax Inspector, Office Superintendent among other. Even multitasking
services which have been merged in Group ‘C’ after abolition of Group ‘D’posts, are
suffering from backlog. The Committee recommend that the backlog in these post may
be filled at the earliest by adopting liberal benchmarks. The Committee should be
apprised of details in this regard. The Committee would also like to be apprised of the
reasons as to why vacancies exist in posts other than stenographer cadre. The
Committee find it highly preposterous that multitasking services are also marred by
shortfall for which minimal qualifications are required. The Committee may also be
informed about the number of SC/ST employees recruited to multitasking services
through outsourcing. The Committee also urge the Ministry to make sure that
contractors involved in outsourcing may be sensitized on this issue and direct them to
give preference to SCs/STs candidates. The Committee also recommend that certain

percentage of reservation for SCs/STs may be provided in the multitasking services.

Reply of the Government
1.18 Beyond this level backlog vacancies can not be reduced as the Stenographers
belonging to SC, ST and OBC who are recommended by SSC after conducting
examination, do not join for following reasons:-
0] They are already working in other service at lower post but do not get the
work place of their preference.

16



(i) They leave their job from CBDT after they are selected elsewhere.
(i)  SC/ST categories candidates are eligible for relaxation in age. So they

have better job prospects elsewhere.

This minimum level of backlog vacancies will remain as the Board cannot force
them to join the post or deny their leaving the job after joining.
1.19 DoPA&T is in the process of preparing a Cabinet Note at the instance of PMO for
evolving ways and means to clear the backlog vacancies in the SC/ST categories in all
cadres of all Central Government Departments. They have convened a meeting with all
the Departments to know the reasons of existence of backlog vacancies and to evolve
means and ways to clear the backlog vacancies vide their letter N0.36038/1/2008-
Estt.(Res) dated 14.1.2013. CBDT has sent all the backlog vacancies in all cadres to
Department of Personal and Training for their necessary action.
1.20 The MTS at present are not outsourced but are recruited through the written
examination conducted by SSC and hence the recommendations of the Committee on

this point is not practicable to implement.

Comments of the Committee
1.21 The Committee are perplexed at the conceited reply of CBDT regarding
wiping the backlog vacancies. The Committee are dismayed by shoddy replies of
the Ministry that the SC, ST and OBC who are recommended by SSC after
conducting examination, do not join as they are already working elsewhere or do
not get the work place of their preference or they leave their job in CBDT after
they are selected elsewhere or have better job prospects elsewhere. The
Committee would like to reiterate that continuous and dedicated efforts may be

made to get rid of the said backlog.
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Rosters
Recommendation (Sl. No. 7, Para No. 2.37)

1.22 The Committee are flabbergasted at the complacent attitude of the Ministry
regarding inspection of rosters. The inspection of rosters, it appears are not given much
gravity in CBDT. The Committee would like to know whether strict schedules are
followed with regard to inspection of rosters. The laxity of CBDT is evident from the fact
that only after intervention of the Committee, it had instructed CCIT (Jaipur) for
inspection of rosters. The Committee would like to be apprised of the progress in this
regard. The Committee should also be informed regarding discrepancies, if any,
detected in Mumbai region, DIT(PR, PP&OL), DIT(ITA) wherein rosters are placed
before DPC and details thereof. The Committee strongly feels that CBDT has not been
frank regarding discrepancies in rosters. The Committee desire to be informed
regarding the discrepancies which were overruled in Guwahati region. The details of
discrepancies sorted out in Hyderabad region may also be provided to the Committee.
Reply of the Government

1.23 CCIT (Jaipur) has confirmed that the rosters in the existing cadres are being
maintained in Rajasthan region. Rosters as on 1.4.2012 in all the existing cadres have
been inspected by the Liaison Officer. No discrepancies have been found or reported.

1.24 CCIT (Mumbai) has confirmed that in respect of Mumbai charge, the rosters have
been prepared and are being regularly checked by a specially constituted SC/ST cell,
which looks after verification of rosters. As such, no discrepancy has been detected in
Mumbai region. Further, vacancy position of SC/ST category officials is verified by
members of the SC/ST category, who are an integral part of the Department Promotion
Committee. As regard the DIT(PR, PP & OL) and DIT(ITA) the reservation

register/reservation roster/register maintained based on the format prescribed by the
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DoP&T vide its Office Memorandum No0.3611/1/2011-Estt.(Res.) dated 17.11.2011 and
Shri K.C. Badhok, Addl. DIT(TDS) has been appointed as Liaison Officer of
DGIT(Admn.) and all Directorates. A Special Recruitment Drive/2012-13/435 dated
2.11.2012 and Special Recruitment Drive/2012-13/225 dated 19.7.2012 have been set
up.
1.25 CCIT (Guwabhati) has forwarded a copy of the report submitted by Shri S.K.
Sakia, IRS, Liaison Officer showing discrepancy in the maintenance of rosters.
Discrepancy pointed out by the Liaison Officer has been rectified by interpreting that the
clarification issued by the DoP&T vide its I.D. No0.36028/11/2007-Estt.(Res.) dated
24.7.2007 cannot be interpreted as retrospective in nature while considering cases for
promotion. Hence the promotion for the recruitment year 2008-09 was given without
reviewing the select panel of the earlier years. Copies of the communications received
from the CCIT, Guwabhati are enclosed at Appendix C.
Comments of the Committee

1.26 The Committee would like to instruct the CBDT to strictly adhere to
directions regarding inspection of rosters in future. The Committee has also
sought for details of discrepancies in rosters in the Hyderabad region which is
yet to be provided. The Committee may be informed of the same.

Recommendation (SI. No. 9, Para No. 3.7)
1.27 The Committee are saddened by the fact that Liaison Officers apart from carrying
out work related to SCs/STs have been assigned various other duties. The Committee
are of view that the Liaison Officer is a key figure in an organisation and is responsible
for ensuring implementation of reservation policies of the Government. The Committee

feel that burdening the Liaison Officer with additional responsibilities may dilute the
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whole purpose of his appointment as Liaison Officer. The Committee strongly
recommend that since the Liaison Officer is appointed to ensure due compliance of
orders and instructions pertaining to reservations of vacancies in favour of SCs/STs, he
should not be overburdened with other official work. The Committee are utterly
dismayed by the fact that formal training to make Liaison Officer and officials working in
SC/ST Cell well versed with reservation policies for SCs/STs is not provided by many
Directorates. The Committee would like to point out that the Liaison Officer acts as a
watchdog to safeguard the interests and welfare of the SCs and STs and should have
sound knowledge of reservation policies/rules. The Committee would, therefore, like to
impress upon the fact that formal training should be provided to Liaison Officer so that
they can discharge their duties earnestly and effectively. The Committee have been
informed by the Ministry of Finance that National Academy for Direct Taxes, Nagpur has
been instructed to formulate and conduct training for Liaison Officers/officials. The
Committee would like to be apprised of the schedule of such training and the
Directorates providing training along with names of the Liaison Officers.
Reply of the Government

1.28 DG, National Academy Direct Taxes, Nagpur was requested vide this
Department’s letter No.14019/5/2012/11I/Ad.VII dated 25.3.2013 (Appendix D) for taking
concrete action in the recommendation of the Parliamentary Committee for imparting
training to Liaison Officers of SC/ST Cells created in Offices of CCsIT and Directorates
of Income Tax Department NADT vide their letter No.-NADT/P&R/course-(SC/ST)
liaison 0ff/2012-14 dated 26.4.2013 (Appendix E) has initiated action for imparting
training to all Liaison Officers of SC/ST Cell created in Offices of CCsIT and the

Directorates of Income Tax Department. It will be ensured that Liaison Officers are not
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burdened with other work in a manner which affects their main work of being a
watchdog to safeguard the interests of SCs/STs.
Comments of the Committee

1.29 The Committee are happy to note that CBDT have initiated necessary
action for imparting training to all Liaison officers of SC/ST cell created in Offices
of CCsIT and the Directorates of Income Tax Department. The Committee desire
that Liaison Officers should be well conversant with Reservation Policies/Rules
etc and would like to be apprised regarding the training schedule along with
names of the Liaison Officers among various Directorates.

Special Recruitment Drive

Recommendation (Sl. No. 10, Para No. 3.12)
1.30 The Committee are perturbed to note that despite issuance of strict directives by
DoP&T to all Ministries/Departments to fill the backlog reserved vacancies for SCs/STs
by 31.03.2012, the backlog still persists in direct recruitment and promotion quotas. In
direct recruitment quota, there were 47(110-63) backlog vacancies of SCs and 50 (105-
55) backlog vacancies of STs as on 31.3.2012 out of which major backlog exists in
stenographer cadre. However, the backlog appear to be dispersed among various
categories of posts in promotion quota wherein a massive backlog of 460 (810-350)
vacancies exists in SC category and that of 719 (1082-363) vacancies exists in ST
category. There are 203 SC posts and 99 ST posts lying vacant in the stenographer
grade. Apart from that, there are backlog vacancies existing in the posts of Private
Secretary, Sr. Private Secretary, Administrative Officer, Officer Superintendent, Income
Tax Inspector, Sr. Tax Assistant, Tax Assistant etc. Even the multitasking services,

which are catered by outsourcing, are having mammoth backlog. The Committee are
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exasperated at the lackadaisical approach of the Ministry regarding the Special
Recruitment Drive. The Committee are baffled by the stereotyped replies of the Ministry
of Finance regarding non clearance of backlog. The Committee recommend that the
backlog in stenographer cadre in the direct recruitment quota may be filled by adopting
relaxed standards so that SC/ST candidates do not suffer due to exceptionally high
standards which even general category candidates are not able to meet. Keeping in
mind the colossal backlog in promotion quota, the Committee would like to urge the
CBDT to consider in house candidates who have qualified departmental examination for
promotion. The Committee would like to impress upon the Ministry of Finance that, if
they still are not able to find the eligible candidates in the feeder cadre, the promotion
backlog vacancies may be diverted to the direct recruitment quota
Reply of the Government
1.31 There appears to be no need for relaxing further the standard for passing
examination for SC/ST because of substantial reduction in backlog vacancies in the
stenographer cadre and because of compromising the element of efficiency. Moreover,
Department of Personnel and Training is the nodal Department for framing policy of
recruitment uniformly applicable to all Central Government Departments. The
Department of Personnel and Training is taking separate action to fill up promotional
posts in all the Cadres as explained earlier.
Comments of the Committee

1.32 The Committee would like to be apprised regarding the statistics
pertaining to reduction in backlog vacancies in the stenographer cadre along with

latest SC/ST vacancy position in the stenographer cadre. However, if the backlog
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persisting in the stenographer cadre is still notable, the Committee would like to
reiterate that the standard for passing examination be relaxed.
Recommendation (SI. No. 14, Para No. 4.4)
1.33 The Committee are pained to note that persons appointed on the basis of false
caste certificates are still continuing in service and some of them have even retired
while the cases are still going on. The Committee are dissatisfied that no severe
action/criminal proceedings have been initiated against the guilty persons. A person
found accused is merely dismissed from service. The Committee recommend that
stringent action in this regard like lodging FIR against the guilty, should be taken in
order to set an example for others and discourage them from resorting to such tactics.
The Committee also take serious note of the fact that certain cases are sub-judice and
although departmental proceedings have been initiated further action is being delayed.
The Committee urge CBDT that it should implead as a party and actively pursue the
matter for getting the stay vacated in disputed cases. The Committee would also like
CBDT to rigorously pursue the cases and try to get an early hearing and decision. The
Committee should be apprised of the status of false caste certificates cases lying
pending within three months of presentation of this Report
Reply of the Government

1.34 In compliance with the recommendation of Committee to tackle the menace of
false-caste-certificates and related pending litigation matters all the CCIT (CCA) have
been instructed to pursue the matter for getting the stay vacated in disputed cases and
to rigorously pursue the cases and try to get an early hearing and decision. The

Committee desired the status of false-caste-certificates cases lying pending within three
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months from the date of presentation of the Report. Vide this Department
N0.14019/5/2012-Ad.VII dated 25.3.2013 (Appendix F).
Comments of the Committee

1.35 The Committee would like to be apprised regarding the status of false caste
certificate cases in various directorates namely, CCA (Bhopal), CCA (Delhi), CCA
(Hyderabad) and CCA (Chennai) and also the action taken against the offenders.
The Committee also recommended that FIRs should be registered against the
guilty persons

Appointment on Compassionate Grounds

Recommendation (SI. No. 15, Para No. 4.11)
1.36 The Committee observe that there are a large number of pending cases of
appointments on compassionate grounds in various Directorates. The Committee are of
view that due to the ceiling of 5% on the compassionate appointments in case of direct
recruitment, has restricted the CBDT from disposing of the pending cases of
compassionate appointments. However, the Committee are hopeful that the Ministry
would deal with cases of compassionate appointments on priority within a specific
timeframe so that dependents of the deceased SC/ST employees do not face hardship
after the demise of their bread earners. The Committee would like to recommend that
the Ministry should make sincere endeavours on humanitarian grounds to adjust the
pending cases of compassionate appointments among vacancies available in multi
tasking services. As admitted by Chairman, CBDT during evidence that the
qualifications of the kin may be different from that of the deceased employees, efforts
must be made to absorb the member of the deceased employee’s family as a multi

tasking service employee for which minimal qualifications are required. The Committee
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also note that CBDT does not offer financial assistance in lieu of providing job on
compassionate grounds
Reply of the Government

1.37 The Committee has observed that there were a large number of pending cases
of appointments on compassionate grounds in various directorates. But name of any
particular Directorate has not been specifically mentioned. In the absence of name of
the Directorates/Charge it is not possible to direct the authorities concerned to expedite
the process of appointment. The Board is alive to deal with the cases of compassionate
appointment with priority on receipt of recommendations from the Chief Commissioners
of Income Tax. Every effort is made to absorb the kin of the deceased, depending on
his qualification, on compassionate appointment by the respective Chief Commissioner
of Income Tax within the delegated powers or by this Board on their recommendation.
Of late in the wake of judgment dated 05.04.2011 in Civil Appeal N0.2206/2006
pronounced by the Apex Court in the matter of Local Administration Department vis M.
selvanayagam @ Kumaravely Department of Personnel Training has issued clarification
vide their OM No0.14014/3/2011-Estt.(D) dated 26.07.2012 (Appendix G) whereby
cases of compassionate appointment can be considered even if the time limit of three
years, prescribed earlier, has lapsed.

1.38 The Board has referred two cases to Department of Personnel and Training to
issue clear-cut clarification on the Compassionate Appointment rather than case to case
clarification by issuing Office Memorandum to facilitate the finalization of such cases

without resorting to litigation.
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Comments of the Committee
1.39 As per the information provided by CBDT, for the year 2011 a number of
cases of compassionate appointments have been lying pending in various
directorates, viz Ahmadabad, Bhubaneswar, Bhopal, Kolkata, Chandigarh,
Chennai, Kochi, Delhi, Guwahati, Hyderabad, Jaipur, Kanpur, Lucknow, Mumbai,
Nagpur, Patna, Mumbai, DG(Inv.), NADT, DIT(PRPP&OL) and DOMS. The
Committee would like to be apprised about the status of such appointments. The
Committee would like to reiterate that the Ministry should make sincere
endeavours to adjust the pending cases of compassionate appointments among

vacancies available.
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CHAPTER - I
Recommendations/Observations which have been accepted by the Government

Liaison Officer in CBDT

Recommendation (Sl. No. 9, Para No. 3.7)
2.1 The Committee are saddened by the fact that Liaison Officers apart from carrying
out work related to SCs/STs have been assigned various other duties. The Committee
are of view that the Liaison Officer is a key figure in an organisation and is responsible
for ensuring implementation of reservation policies of the Government. The Committee
feel that burdening the Liaison Officer with additional responsibilities may dilute the
whole purpose of his appointment as Liaison Officer. The Committee strongly
recommend that since the Liaison Officer is appointed to ensure due compliance of
orders and instructions pertaining to reservations of vacancies in favour of SCs/STs, he
should not be overburdened with other official work. The Committee are utterly
dismayed by the fact that formal training to make Liaison Officer and officials working in
SCI/ST Cell well versed with reservation policies for SCs/STs is not provided by many
Directorates. The Committee would like to point out that the Liaison Officer acts as a
watchdog to safeguard the interests and welfare of the SCs and STs and should have
sound knowledge of reservation policies/rules. The Committee would, therefore, like to
impress upon the fact that formal training should be provided to Liaison Officer so that
they can discharge their duties earnestly and effectively. The Committee have been
informed by the Ministry of Finance that National Academy for Direct Taxes, Nagpur has
been instructed to formulate and conduct training for Liaison Officers/officials. The
Committee would like to be apprised of the schedule of such training and the

Directorates providing training along with names of the Liaison Officers.
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Reply of the Government
2.2 DG, National Academy Direct Taxes, Nagpur was requested vide this
Department’s letter No.14019/5/2012/111/Ad.VII dated 25.3.2013 (Appendix D) for taking
concrete action in the recommendation of the Parliamentary Committee for imparting
training to Liaison Officers of SC/ST Cells created in Offices of CCsIT and Directorates
of Income Tax Department NADT vide their letter No.-NADT/P&R/course-(SC/ST)
liaison 0ff/2013-14 dated 26.4.2013 (Appendix E) has initiated action for imparting
training to all Liaison Officers of SC/ST Cell created in Offices of CCsIT and the
Directorates of Income Tax Department. It will be ensured that Liaison Officers are not
burdened with other work in a manner which affects their main work of being a
watchdog to safeguard the interests of SCs/STSs.
Comments of the Committee
2.3 Please see Para No. 1.29 of Chapter I.

Grievances/Complaints

Recommendation (Sl. No. 11, Para No. 3.20)
2.4 The Committee express grave concern regarding the fact that no separate
complaint register is maintained to record the complaints/grievances of SCs/STs at
various Directorates. The Committee are of view that since most of these
complaints/grievances are related to promotion, transfer, additional increments, pay
fixation, grant of selection grade, seniority etc. these need to be recorded properly,
clearly indicating the date of receipt of the complaint, nature of each case and its
disposal. The Committee, therefore, recommend that a separate register be maintained
at all Directorates. The Committee also urge that a senior official may be deputed at

each Directorate for monitoring these registers periodically so as to ensure that all
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complaints/grievances of SC/ST officers are redressed properly. The SC/ST officials
who are not able to register their complaints because of the absence of any redressal
machinery, are the ultimate sufferers. The Committee, therefore, recommend that the
Ministry should issue pertinent directions to all cadre controlling authorities to maintain
separate registers for complaints so that the grievances of the aggrieved SC/ST officials
should not go unheard. The Committee should also be informed about the action taken
in the matter within three months of presentation of this Report.
Reply of the Government

2.5 All the CCsIT(CCAs) and Directorates of Income Tax Department have been
directed for maintaining a separate register in the SC/ST Cell for registering
complaints/grievances of SC/ST employees for redressal. Further directions have been
given to all Directorates for deputing a senior officer for monitoring the registers
periodically so as to ensure that complaints/grievances of SC/ST employees are
redressed properly. Vide Board’s Letter No0.14019/5/2012-Ad.VIl dated 25.3.2013

(Appendix H).

29



CHAPTER - 11l

Recommendations/Observations which the Committee do not desire to pursue in
view of the replies received from the Government

Relaxations/Concessions

Recommendation (Sl. No. 4 Para No. 2.19)
3.1 The Committee censure the inaction of CBDT regarding the denial of promotion
to the Scheduled Castes and Scheduled Tribes officials who were senior than the
general candidates in the zone of consideration for promotion and were otherwise
eligible for promotion in the roster points meant for the general candidates due to the
reason that they have qualified the departmental examination by getting 5% grace
marks in the qualifying examination. The Committee are of firm view that the purpose of
the qualifying examination is only to make the candidates eligible for consideration by
the Departmental Promotion Committee for such promotion and hence, the marks
obtained in the departmental examination are not required to be taken into account for
any other purpose. The Committee, therefore, recommend that the Scheduled Castes
and Scheduled Tribes candidates who have passed the departmental qualifying
examination by availing the facility of 5% relaxation or grace marks, should not be
debarred from promotion on their ‘own merit’ since they are already eligible for the
promotion.
Reply of the Government

3.2  The recommendation of the Committee that SC/ST employees who have passed
Departmental Examination by availing the facility of 5% relaxation or grace marks
should not be debarred from promotion on the basis of “own merit” cannot be accepted
because of the judgment dated 15/11/2009 of Hon’ble High Court of Punjab and
Haryana in Civil Writ Petition No. 13218/2009 in the matter of Laxmi Narayan Gupta and
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others vis Jarnail Singh and others. In this connection the Board wrote to the DoP&T as
to how to proceed further in the matter vide this Department’s letter No.A-
41015/94/2010-ADVII, dated 28.09.2011 (Appendix 1). The operative part of the
judgment is reproduced below:-

“‘When the principles laid down in the case of M. Nagaraj (Supra) and Suraj Bhan
Meena (Supra) are applied to the notifications impugned in the present proceedings,
namely, 11.7.2002, 31.1.2005 (R-1 and R-2) and further notification dated 21.1.2009
and 10.8.2010, it becomes clear that no survey has been undertaken to find out
inadequacy of representation in respect of members of the SC/ST in the services. The
aforesaid fact has also been conceded by the respondent — Union of India in the
communication dated 16.9.2010. In Para (iv) of the aforesaid communication, it has
been stated that no exercise was carried out to asses the inadequacy of representation
of SCs/STs in the service under the Government of India before issue of Instructions
dated 31.1.2005. The aforementioned communication has been placed on record along
with CM No0.14865 of 2010. In the absence of any survey with regard to inadequacy as
also concerning the overall requirement of efficiency of the administration where
reservation is to be made along with backwardness of the class for which the
reservation is required, it is not possible to sustain these notifications. Accordingly, it
has to be held that these notification suffer from violation of the provisions of Articles
16(4A), 16(4B) read with Article 335 of the Constitution as interpreted by the
Constitution Bench in M. Nagaraj’'s case (Supra) as well as in Suraj Bhan Meen’s case
(Supra).

The net result is that no reservation in promotion could be made in pursuance of OM

dated 2.7.1997. We are not dealing with any other contentions raised by the Ld.
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Counsel of the petitioners for the reason that the core issue going to the roots of the
matter has been determined in their favour and such a necessity is obviated.

3.3 As a sequel to the above discussion, the judgment of the Tribunal is set aside.
The instructions dated 31.1.2005(R-2) stand withdrawn on 10.8.2010 (P-10). Therefore,
there is no order on the subject of reservation in promotion and the treatment of SC/ST
candidates promoted on their own merit. Likewise, the instructions dated 10.8.2010
(P-16) are in direct conflict with the view taken by the Constitution Bench in M.
Nagaraj’s case (Supra) and Suraj Bhan Meena’s case (Supra). It is further directed that
the seniority and promotion of the Income Tax Inspectors shall be made without any
element of reservation in promotion.

3.4 As could be seen from the above, the Hon’ble Court has observed that no
reservation in promotion could be made in pursuance of the DoP&T's OM dated
2.7.1997. The Judgment has also noted that the instructions dated 31.1.2005 of DoP&T
stand withdrawn on 10.8.2010 and the instructions dated 10.8.2010 have been
quashed. Further, the Hon’ble Court has also directed that seniority and promotion of
Income Tax Inspectors shall be made without any element of reservation in promotion.
Against the judgment dated 15.11.2011 Shri Jarnail Singh and other has filed on SLP
N0.30621/2011 in the Apex Court.

3.5 In the above scenario of affairs, which are sub-judice in the Apex Court, the
acceptance of the recommendations by the Government will amount to contempt of the

said Couirt.

32



Staff Strength and Backloqg

Recommendation (SI. No. 6, Para No. 2.31)
3.6 The Committee excoriate the Ministry for the persisting backlog in Group A, B
and C vacancies. It has been informed that the backlog/shortfall is regularly reported to
SSC, however, there seems to be no improvement in the situation. The Chairman,
CBDT during evidence stated that major backlog exists in stenographer cadre belonging
to Group ‘C’. It is apparent that relaxing the criteria to 80 percent accuracy has not
fetched enough stenographers to fill the backlog. Thus the Committee would like to
recommend that CBDT should further lower the criteria for stenographer cadre since the
backlog persist both in the General and SC/ST vacancies. The Committee further
recommend that the SC/ST candidates appointed on relaxed standards must be
provided post recruitment training to bring them upto the required standards. The
Committee should be apprised of the progress in the matter.
Reply of the Government

3.7 The recommendation of the Committee for further relaxing the criteria to 80%
accuracy in the Stenographers cadre for filling the backlog vacancies is in the purview
of SSC/DoP&T. So any further relaxation in this regard has to be done by them. The
SC/ST candidates appointed on relaxed standard are already being provided post —
recruitment training in many charges.

SC/ST Cell & Liaison Officer in CBDT

Recommendation (Sl. No. 8, Para No. 3.6)
3.8 The Committee take serious note of the fact that separate SC/ST Cells are not in
existence in various regional offices. The Committee are concerned that in the absence

of SC/ST Cells, the aggrieved SC/ST officials have no means of redressal. The laxity of
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Ministry in this regard is deplorable. The Ministry had impressed upon the cadre
controlling authorities to set up a separate SC/ST Cell only upon being prodded by the
Committee. The Committee are distressed to note that no alternate arrangement has
been made in past for addressing the grievances of SC/ST officials. The Committee
after taking into consideration the given facts feel that the Ministry have been indifferent
towards the welfare of SC/ST officials in CBDT. The Committee strongly emphasize that
the SC/ST Cell should be made operative in all the Directorates/Regions and that the
Committee should be apprised regarding details thereof.
Reply of the Government

3.9 All the 18 CCsIT(CCA) and 6 Directorates under the functional control of the
CBDT have confirmed in writing that SC/ST Cells have been created in their offices and
the Cell are operative under the control of the Liaison Officers for addressing the
grievances of SC/ST officials.
Training

Recommendation (Sl. No. 12, Para No. 3.30)
3.10 The Committee are happy to note that a fair percentage of SC/ST candidates
have been provided training. However, the Committee would like to be apprised of the
criteria adopted for sponsoring the candidates for foreign training. The Committee are of
the firm opinion that getting trained abroad will not only enable the SC and ST officers to
acquire skills and aptitude but will widen their horizon and also provide an impetus to
their careers. The Committee, therefore, recommend that the Ministry should draw out a
list of eligible SC/ST candidates for training abroad. The Committee would like to be

informed regarding development in this regard.
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Reply of the Government

3.11 National Academy of Direct Taxes reported that each year SC/ST category
employees are part of the group receiving foreign training every year. During the year
2010, 2011, 2012 in the trainers programme held at Civil Service Collage, Singapore
out of the officers nominated till date five (5) SC/ST candidates have been training
under this training programme. Besides, the officer-trainees undergoing 16 month
Induction Training Programmes at NADT also go abroad for international training from
2006-07 onwards till date, 121 SC-ST officer-trainees have undergone foreign training
under this programme.

3.12 Whenever the Board received/receives any foreign training circular from DoP&T
and Department of Economic Affairs, the same is circulated among all the Chief
Commissioners of Income Tax (Cadre Controlling Authorities) for inviting application
from amongst the eligible officers and to send the eligible officer’'s name along with
proforma to the Board. The application of the eligible officer is forwarded to the
Department of Economic Affairs/DoP&T/Ministries etc. with the approval of competent
authority. The final selection is made by the respective Ministries/Departments and not
by the Board. The Board at any point of time has never discriminated against any
officer on the ground of SC/ST in respect of nomination for foreign training. Due care is
taken for considering the SC/ST candidates subject to their qualification and eligibility
criteria for the specific training. Further, keeping in view the Committee’s observation,
Board has already directed all the Chief Commissioners of Income Tax (Cadre
Controlling Authorities) to consider the cases of SC/ST employees in this light while

forwarding the names of officers for specialized training aboard.
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Appointment on the basis of false caste certificate

Recommendation (Sl. No. 13, Para No. 4.3)
3.13 The Committee are perturbed by the tardy progress relating to false caste
certificate cases. The Committee are of the view that CBDT should act in a proactive
manner and display extra vigilance at the time of initial appointment by resorting to
compulsory verification of all caste certificates at entry level itself to curb the menace of
false caste certificates. The Committee are disturbed to note that cases of false caste
certificates are pending at various levels for verification. It is once again stressed that
getting employment on the basis of false caste certificates is the gravest form of
injustice to SCs/STs persons. Such form of fraudulent act deprives the genuine
SCs/STs candidates of the rights bestowed upon them by the Constitution of India.
Pending of false caste certificate cases at the level of Screening Committees and
Collectors for verification is just delaying justice to SC/ST candidates who have been
deprived of their jobs. The Committee recommend that CBDT should direct its Income
Tax Commissioners in various Directorates, to personally involve themselves in
expeditious disposal of such cases and pursue the District Collectors/Competent
Authorities of the region in this regard.
Reply of the Government

3.14 In compliance with the recommendation of Committee to tackle the menace of
false-caste-certificates and related pending litigation matters all the CCsIT (CCAs) have
been instructed to personally involve themselves in expeditious disposal of such cases
and pursue the District Collectors/Competent Authorities of the region in this regard.

Vide this Department N0.14019/5/2012-Ad.VII dated 25.3.2013 (Appendix F).
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Housing facilities

Recommendation (Sl. No. 16, Para No. 4.15)
3.15 The Committee are of the firm view that the caste prejudice against SCs/STs has
often posed numerous hurdles in securing housing facilities for them and their families.
The Committee had earlier pointed out that reservation in housing allotment is not
available in certain Directorates. Although the Ministry have assured that cadre
controlling authorities have been instructed to follow Government instructions, the
Committee recommend that mandatory reservation in residential accommodation
should be made for SC/ST employees in those Directorates which are currently not
making any reservation so that the SC/ST employees do not have to worry about
residence in places of their posting. In view of pending cases of housing
accommodation i.e., 7 in Bhubaneswar, 8 in Chandigarh, 4 in Delhi, 4 in Guwahati, 1 in
Jaipur and 30 in Mumbai, the Committee would urge the Ministry to provide
accommodation to such officials at the earliest.
Reply of the Government

3.16 In terms of the GOI, MUD, Directorate of Estates OM No0.12035(10)/84-Pol.lI
dated 25.11.1985, reservation of 10% in Types A and B and 5% in Types C and D is to
be provided to SC/ST employees in Delhi and other stations where General Pool
accommodation is available or is being constructed in future. Moreover, the Directorate
of Estates has also issued instructions vide OM dated 7.4.1986 for maintaining the
roster in order to have uniformity in the matter of reservation of accommodation to
SC/ST employees in Delhi and other stations. The Departmental instructions on
allotment of departmental pool accommodation to SC/ST employees of Income Tax

Department cannot be at variance with the reservation policy for Government
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accommodation to Government employees of SC/ST category as laid down in the MUD,

Directorate of Estates OM stated above.

3.17 All the Cadre Controlling Authorities have already been instructed by the Board

to ensure that existing instruction in the matter of reservation of Departmental pool

residential accommodation to the SC/ST employees are strictly followed.

3.18 Taking note of the recommendation of the Committee the status of

accommodations to the employees of SC/ST category in the region of Chief

Commissioners of Income Tax of Bhubaneswar, Chandigarh, Delhi, Guwahati, Jaipur

and Mumbai has improved as given below:-

(i)

(ii)

(iii)

(iv)

(v)

In the Bhubaneswar charge the percentage of accommodation to SC/ST
employees is 11.45 and 13.45, which is more than the limit of reservation
prescribed.

In the Chandigarh range no application for Government residential
recommendation is pending.

In the Delhi charge out of the 4, 3 SC/ST employees have already been
accorded accommodation from the Government pool.

In the Jaipur region 1 application of SC candidate is pending for want of
accommodation.

The Mumbai region has replied that they are following the rules dated
8.9.1964 and position of allotment of accommodation to SC/ST in all
categories is above the laid down % of SC/ST employees as detailed

below:-
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Sl. | Type of | Total No. of | Total No. of | Total no. | Total Total No. | % of | Vacant
No. | accommodation | available accommodation | allotted to | allotted allotted allotment
accommodation | on allotted General to SC|to ST | to SC/ST
category category | category | category
out of | out of | out of
Col. 3 Col. 3 col. 3
1 2 3 4 5 6 7 8
1 Type I(A) 484 241 193 46 2 19.91% 243
2 Type 1I(B) 612 409 326 77 6 20.29% 203
3 Type 1lI(C) 527 398 352 32 14 11.55% 129
4 Type V(D) 140 135 123 6 6 8.88% 140
Total for type — I, I, 1763 1183 994 161 28 15.97%
", v

Note:- As per column No.8, large No. of flats are shown vacant as these flats are under repairs
and renovation and allotment would be done once repairs and renovation work is over.

3.19 This level of allotment to SC/ST employees will improve after renovation and
repair of large number of flats is over.

3.20 The Mumbai Charge has moved a proposal to CBDT to amend to supplement
rules on accommodation to align with the policy of reservation in the allotment of
accommodation formulated by Ministry of Urban Development.

Recommendation (Sl. No. 17, Para No. 4.19)

3.21 The Committee strongly criticize CBDT for not recognizing the
Associations/Federations formed by the Scheduled Castes and Scheduled Tribes
officers and officials as ‘service associations’ by alleging them as caste based
associations. The Committee are of view that the so called recognized service
associations are mostly headed by the general/forward class who are usually apathetic
towards the issues beneficial to the Scheduled Castes and Scheduled Tribes. Thus in
order to safeguard the interest of the officials/officers belonging to Scheduled Castes

and Scheduled Tribes, the Committee recommend that the Associations/Federations
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constituted by the Scheduled Castes and Scheduled Tribes officials/officers should be
recognized as service association by the CBDT
Reply of the Government

3.22 Central Board of Direct Tax has sent a proposal to the DoP&T who is the Nodal
Department in the matter of grant of recognition under the CCS(RSA) Rules, 1993, for
grant of recognition to the All India Income Tax SC/ST Employees Welfare Federation
(ITSEWA Federation) as “Service Association” in relaxation of rule. But the DoP&T has
not agreed to their proposal observing that:-

“For recognition of a Service Association under the existing Rules, the
association which claims recognition should have been formed for the “Common
Service Interest” of “Distinct Category of Government Servants” and the “Distinct
Category” for the purpose of Rules relate to cadre structure of posts denoting either
Class IV, Class Il or Class I, or individual categories within these classes, viz.,
LDC/UDC, Stenographers Accountants, as may be defined by the respective
Departments. Categorization has to be with reference to commonality of interest and
functioning of the association as a homogenous group with reference to function of
posts and not with reference to any caste or group of caste like SC/ST employees.
Therefore, SC/ST cannot be taken as distinct category which is prescribed under
Rule 5(f) of these Rules. Also Recognition of Associations exclusively for a particular
caste or a conglomeration of castes/tribes is not in the interest of a unified Civil Service.

In view of the above, the proposal for relaxation is not amendable to acceptance.
3.23 The un-recognized All India Income Tax SC/ST Employees Welfare Association
has been informed accordingly for not accepting their proposal.

Vide Board’s Letter No0.12020/2/2013-Ad. VIl dated 18.03.2013 (Appendix H).
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CHAPTER - IV

Recommendations/Observations in respect of which replies of the Government
have not been accepted by the Committee and which require reiteration

Organisational Set-up

Recommendation (Sl. No. 1, Para No. 1.9)
41 The Committee are appalled to note that no officer hailing from SC/ST
community has been appointed as Chairman or Member of the Board since 1987. Also
information prior to 1987 is not available. No representation of SC/ST in the apex body
of Income Tax department is of grave concern. The Committee note that for the past 25
years no member from SC/ST community has ever occupied the post of
Chairman/Member of CBDT. The Committee vehemently quash the lame excuse of the
Government that this scenario is a result of either non availability of eligible officers or
that the available applicants do not meet comparative merit criteria. The Committee are
of the view that the relevant Act for appointment of Chairman/Members of CBDT should
be suitably amended to provide reservation to SCs/STs on the Board of Directors. Also
relaxations/concessions should be provided to SC/ST candidates eligible for such
positions. The Committee would like to be apprised of the reply of the Department of
Revenue in the matter of selection of Members of Board of Directors of CBDT. The
Committee strongly express their displeasure in the matter that the SCs/STs are being
deprived of occupying higher posts in the CBDT. The Committee would like to assert
that necessary steps should be taken by the Government in this regard for revising the
procedure of selection for the posts of Chairman/Member in CBDT for candidates

belonging to SC/ST category
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Reply of the Government
4.2 In the year 2009, in connection with the recommendations of the Parliamentary
Committee on Central Board of Excise and Customs, this department sought the
opinion of the Department of Personnel and Training (DoP&T) regarding relaxation of
norms for selection of Members in CBEC belonging to the SC/ST community. The
DoP&T asserted that there are no instructions for relaxing the norms for selection of
Members etc. of the Board in favour of SC/ST candidates. Moreover, there is no
reservation within Group ‘A’ posts “in case of promotion by selection” method. The
acceptance of the recommendations of the Committee for revising the procedure of
selection for the post of Chairperson/Members of Board has wide administrative
implications to other Bodies, Corporations, Boards, Authorities etc. of other central
Government Department and the DoP&T is the nodal department for
prescribing/changing the procedure of selection of Chairman and Members. Thus the
acceptance of this recommendation of the Committee is outside the purview of the
CBDT.
Comments of the Committee
4.3 Please see Para No. 1.6 of Chapter I.

Reservation and Recruitment Procedure

Recommendation (SI. No. 2, Para No. 2.10)
4.4  The Committee are aghast to note that massive shortfall exists in both the direct
recruitment and the promotion categories. It has been stated that the shortfall in direct
recruitment majorly resulted from non-joining of a large number of nominated
candidates and resigning from the posts by the candidates after appointment. The

Committee note that the said backlog is primarily restricted to stenographer cadre in
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direct recruitment. The Committee recommends that the said shortfall should be cleared
on priority basis and directs the Ministry to continually pursue the matter with Staff
Selection Commission (SSC). CBDT in conjuction with the SSC should devise a
detailed plan to overcome such shortfall. Firstly, SSC should be requested to maintain a
wait list of candidates which should be made operative in case of nonjoining/resignation
of the selected candidates since the fresh recruitments would be a time consuming task.
The Committee also take note of the fact that Group ‘D’ posts have been redesignated
as multitasking services and placed in Group ‘C’. CBDT have further informed that their
requirements for multitasking services are met through outsourcing. The Committee
would thus like to recommend that outsourcing should be made in such a manner that
adequate number of SC/ST candidates are engaged for multi-tasking services.
Reply of the Government

4.5 In each recruitment all the backlog vacancies in the cadre of stenographers in the
category of SC and ST are reported to SSC for recommending the suitable candidates
after conducting written examination. In spite of this there is still minimal backlog
vacancies belonging to SC/ST category who are recommended by the SSC after
conducting the examination. A statement showing backlog vacancies in all the cadres
of the CBDT is enclosed at Appendix-A. The sole reason for existence of minimal
backlog vacancies is that the reserved category candidates do not either join or leave
jobs after joining as they are eligible for relaxation in age, which enhances their better
job prospects elsewhere. This minimal level or backlog vacancies shall remain as the
Board can not force them to join the post or deny their leaving the job after joining duty.
4.6 DoP&T is in the process of preparing a Cabinet Note at the instance of PMO for

evolving ways and means to clear the backlog vacancies in the SC/ST categories in all
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cadres of all Central Government Departments. They have convened a meeting with all
the Departments to know the reasons of existence of backlog vacancies and to evolve
means and ways to clear the backlog vacancies vide their letter No0.36038/1/2008-
Estt.(Res) dated 14/01/2013. The CBDT has sent all the backlog vacancies in all
cadres to Department of Personnel and Training for their necessary action vide
Appendix ‘B’.
4.7  The suggestion of Committee for persuading SSC for preparing a waiting list in
lieu of candidates who do not join/leave the job is not practicable to make operative as
the candidates in the proposed waiting list may also not join or leave the job for better
job prospects. The SC/ST candidates do not respond as to whether they are going to
join the job after selection by the SSC. In the absence of their response it is not
possible to prepare a separate waiting list for such candidates who do not join duties.
This additional work by the SSC will hamper their main work of recruitment processing.
Further bringing this suggestion in operation will have wider implications for recruitment
of candidates in all other cadres of Central Government Departments. So, this is a
policy issue and falls within the purview of the DoP&T.
4.8 The MTS at present are not outsourced but are recruited through the written
examination conducted by SSC and hence the recommendation of the Committee on
this point is not practicable to implement.
Comments of the Committee

49 Please see Para No. 1.12 and 1.13 of Chapter I.

Recommendation (SI. No. 3, Para No. 2.15)
4.10 The Committee are constrained to note that the Ministry is putting forward lame

excuses as non-availability of eligible officers in feeder cadre for shortfall in promotion.
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The nonchalant attitude of the Ministry is evident from the fact that despite conducting
departmental examination meant for promotion to the post of Income Tax Inspector and
Income Tax Officers, shortfall in promotion still persists. It is evident that every year a
good number of SC/ST candidates qualify the examination for promotion but only
handful are promoted. This clearly exhibits the incoherent nature of the reply of the
Ministry. The Committee are surprised to note that despite having SC/ST candidates
who are eligible for promotion posts, the CBDT has been depriving these candidates of
rightful promotion. The Committee would like to recommend that an enquiry should be
initiated for such cases in various Directorates to determine the reasons for keeping
promotion posts vacant despite availability of SC/ST candidates, who have already
qualified in the examination for promotion. The Committee refute the contention of the
Ministry that non-availability of eligible candidates is the major reason for backlog. The
Committee also note with concern that departmental examinations for promotion are not
held in certain Directorates and would like to know the reasons for the same. The
Committee recommend that the departmental examinations should be held in all the
Directorates to facilitate the SC/ST candidates in feeder cadre.
Reply of the Government

4.11 The perception of the Committee that the CBDT has been depriving SC/ST
candidates who are eligible for promotional posts, from their right of promotion, is
unfounded. This is a fact that there is shortage of eligible officials belonging to SC/ST
category in the feeder cadres. So the recommendation of the Committee that an
enquiry should be initiated in various Directorates to determine the reasons for keeping
promotional posts vacant despite availability of SC/ST candidates, who have already

gualified in the examination for promotion, is irrelevant. The Officers posted in the
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Directorates (Group “A & B”) belong to the Income Tax Department and hence no
separate examinations need be conducted for the Directorates. The Group “C” staff
(working as permanent staff in the Directorates), are promoted on the basis of vacancy
and seniority as per the existing recruitment rules. The Modified Assured Career
Progression (MACP) Scheme is applicable to them. It is also pertinent to mention that
the issue of promotion to staff working in the Directorates is being addressed in the
Cadre Restructuring proposal, which is at advance stage of consideration of the
Government. So the acceptance of recommendation of the Committee for holding
examinations for promotion in all the Directorates to facilitate the SC/ST candidates in
feeder cadres is not tenable.
Comments of the Committee
4.12 Please see Para No. 1.16 of Chapter I.

Staff Strength and Backlog

Recommendation (Sl. No. 5, Para No. 2.30)
4.13 The Committee take a serious note of the response of the Ministry with regard to
filling up of backlog vacancies. As per the information furnished by the Ministry ( M), it
appears that backlog persists in various posts including Tax Assistant, Senior Tax
Assistant, Income Tax Inspector, Office Superintendent among other. Even multitasking
services which have been merged in Group ‘C’ after abolition of Group ‘D’posts, are
suffering from backlog. The Committee recommend that the backlog in these post may
be filled at the earliest by adopting liberal benchmarks. The Committee should be
apprised of details in this regard. The Committee would also like to be apprised of the
reasons as to why vacancies exist in posts other than stenographer cadre. The

Committee find it highly preposterous that multitasking services are also marred by
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shortfall for which minimal qualifications are required. The Committee may also be
informed about the number of SC/ST employees recruited to multitasking services
through outsourcing. The Committee also urge the Ministry to make sure that
contractors involved in outsourcing may be sensitized on this issue and direct them to
give preference to SCs/STs candidates. The Committee also recommend that certain
percentage of reservation for SCs/STs may be provided in the multitasking services.
Reply of the Government

4.14 Beyond this level backlog vacancies can not be reduced as the Stenographers
belonging to SC, ST and OBC who are recommended by SSC after conducting
examination, do not join for following reasons:-

0] They are already working in other service at lower post but do not get the

work place of their preference.
(i) They leave their job from CBDT after they are selected elsewhere.
(i)  SC/ST categories candidates are eligible for relaxation in age. So they

have better job prospects elsewhere.

This minimum level of backlog vacancies will remain as the Board cannot force
them to join the post or deny their leaving the job after joining.
4.15 DoP&T is in the process of preparing a Cabinet Note at the instance of PMO for
evolving ways and means to clear the backlog vacancies in the SC/ST categories in all
cadres of all Central Government Departments. They have convened a meeting with all
the Departments to know the reasons of existence of backlog vacancies and to evolve
means and ways to clear the backlog vacancies vide their letter N0.36038/1/2008-
Estt.(Res) dated 14.1.2013. CBDT has sent all the backlog vacancies in all cadres to

Department of Personal and Training for their necessary action.
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416 The MTS at present are not outsourced but are recruited through the written
examination conducted by SSC and hence the recommendations of the Committee on
this point is not practicable to implement.

Comments of the Committee
4.17 Please see Para No. 1.21 of Chapter I.

Special Recruitment Drive

Recommendation (Sl. No. 10, Para No. 3.12)
4.18 The Committee are perturbed to note that despite issuance of strict directives by
DoP&T to all Ministries/Departments to fill the backlog reserved vacancies for SCs/STs
by 31.03.2012, the backlog still persists in direct recruitment and promotion quotas. In
direct recruitment quota, there were 47(110-63) backlog vacancies of SCs and 50 (105-
55) backlog vacancies of STs as on 31.3.2012 out of which major backlog exists in
stenographer cadre. However, the backlog appear to be dispersed among various
categories of posts in promotion quota wherein a massive backlog of 460 (810-350)
vacancies exists in SC category and that of 719 (1082-363) vacancies exists in ST
category. There are 203 SC posts and 99 ST posts lying vacant in the stenographer
grade. Apart from that, there are backlog vacancies existing in the posts of Private
Secretary, Sr. Private Secretary, Administrative Officer, Officer Superintendent, Income
Tax Inspector, Sr. Tax Assistant, Tax Assistant etc. Even the multitasking services,
which are catered by outsourcing, are having mammoth backlog. The Committee are
exasperated at the lackadaisical approach of the Ministry regarding the Special
Recruitment Drive. The Committee are baffled by the stereotyped replies of the Ministry
of Finance regarding non clearance of backlog. The Committee recommend that the

backlog in stenographer cadre in the direct recruitment quota may be filled by adopting
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relaxed standards so that SC/ST candidates do not suffer due to exceptionally high
standards which even general category candidates are not able to meet. Keeping in
mind the colossal backlog in promotion quota, the Committee would like to urge the
CBDT to consider in house candidates who have qualified departmental examination for
promotion. The Committee would like to impress upon the Ministry of Finance that, if
they still are not able to find the eligible candidates in the feeder cadre, the promotion
backlog vacancies may be diverted to the direct recruitment quota
Reply of the Government

4.19 There appears to be no need for relaxing further the standard for passing
examination for SC/ST because of substantial reduction in backlog vacancies in the
stenographer cadre and because of compromising the element of efficiency. Moreover,
Department of Personnel and Training is the nodal Department for framing policy of
recruitment uniformly applicable to all Central Government Departments.

4.20 The Department of Personnel and Training is taking separate action to fill up

promotional posts in all the Cadres as explained earlier.

Comments of the Committee

4.21 Please see Para No. 1.32 of Chapter I.
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CHAPTER -V
Recommendations/Observations in respect of which final replies of the
Government have not been received
Rosters
Recommendation (Sl. No. 7, Para No. 2.37)
5.1 The Committee are flabbergasted at the complacent attitude of the Ministry
regarding inspection of rosters. The inspection of rosters, it appears are not given much
gravity in CBDT. The Committee would like to know whether strict schedules are
followed with regard to inspection of rosters. The laxity of CBDT is evident from the fact
that only after intervention of the Committee, it had instructed CCIT (Jaipur) for
inspection of rosters. The Committee would like to be apprised of the progress in this
regard. The Committee should also be informed regarding discrepancies, if any,
detected in Mumbai region, DIT(PR, PP&OL), DIT(ITA) wherein rosters are placed
before DPC and details thereof. The Committee strongly feels that CBDT has not been
frank regarding discrepancies in rosters. The Committee desire to be informed
regarding the discrepancies which were overruled in Guwahati region. The details of
discrepancies sorted out in Hyderabad region may also be provided to the Committee.
Reply of the Government

5.2 CCIT (Jaipur) has confirmed that the rosters in the existing cadres are being
maintained in Rajasthan region. Rosters as on 1.4.2012 in all the existing cadres have
been inspected by the Liaison Officer. No discrepancies have been found or reported.
5.3 CCIT (Mumbai) has confirmed that in respect of Mumbai charge, the rosters have
been prepared and are being regularly checked by a specially constituted SC/ST cell,
which looks after verification of rosters. As such, no discrepancy has been detected in

Mumbai region. Further, vacancy position of SC/ST category officials is verified by

members of the SC/ST category, who are an integral part of the Department Promotion
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Committee. As regard the DIT(PR, PP & OL) and DIT(ITA) the reservation
register/reservation roster/register maintained based on the format prescribed by the
DoP&T vide its Office Memorandum No0.3611/1/2011-Estt.(Res.) dated 17.11.2011 and
Shri K.C. Badhok, Addl. DIT(TDS) has been appointed as Liaison Officer of
DGIT(Admn.) and all Directorates. A Special Recruitment Drive/2012-13/435 dated
2.11.2012 and Special Recruitment Drive/2012-13/225 dated 19.7.2012 have been set
up.
5.4 CCIT (Guwahati) has forwarded a copy of the report submitted by Shri S.K.
Sakia, IRS, Liaison Officer showing discrepancy in the maintenance of rosters.
Discrepancy pointed out by the Liaison Officer has been rectified by interpreting that the
clarification issued by the DoP&T vide its I.D. No0.36028/11/2007-Estt.(Res.) dated
24.7.2007 cannot be interpreted as retrospective in nature while considering cases for
promotion. Hence the promotion for the recruitment year 2008-09 was given without
reviewing the select panel of the earlier years. Copies of the communications received
from the CCIT, Guwabhati are enclosed at Appendix C).

Comments of the Committee
5.5 Please see Para No. 1.26 of Chapter I.

Appointment on the basis of false caste certificate

Recommendation (Sl. No. 14, Para No. 4.4)
5.6 The Committee are pained to note that persons appointed on the basis of false
caste certificates are still continuing in service and some of them have even retired
while the cases are still going on. The Committee are dissatisfied that no severe
action/criminal proceedings have been initiated against the guilty persons. A person

found accused is merely dismissed from service. The Committee recommend that
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stringent action in this regard like lodging FIR against the guilty, should be taken in
order to set an example for others and discourage them from resorting to such tactics.
The Committee also take serious note of the fact that certain cases are sub-judice and
although departmental proceedings have been initiated further action is being delayed.
The Committee urge CBDT that it should implead as a party and actively pursue the
matter for getting the stay vacated in disputed cases. The Committee would also like
CBDT to rigorously pursue the cases and try to get an early hearing and decision. The
Committee should be apprised of the status of false caste certificates cases lying
pending within three months of presentation of this Report

Reply of the Government
5.7 In compliance with the recommendation of Committee to tackle the menace of
false-caste-certificates and related pending litigation matters all the CCIT (CCA) have
been instructed to pursue the matter for getting the say vacated in disputed cases and
to rigorously pursue the cases and try to get an early hearing and decision. The
Committee desired the status of false-caste-certificates cases lying pending within three
months from the date of presentation of the Report. Vide this Department
N0.14019/5/2012-Ad.VII dated 25.3.2013 (Appendix F).

Comments of the Committee

5.8  Please see Para No. 1.35 of Chapter I.

Appointment on Compassionate Grounds

Recommendation (SI. No. 15, Para No. 4.11)
5.9 The Committee observe that there are a large number of pending cases of
appointments on compassionate grounds in various Directorates. The Committee are of

view that due to the ceiling of 5% on the compassionate appointments in case of direct
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recruitment, has restricted the CBDT from disposing of the pending cases of
compassionate appointments. However, the Committee are hopeful that the Ministry
would deal with cases of compassionate appointments on priority within a specific
timeframe so that dependents of the deceased SC/ST employees do not face hardship
after the demise of their bread earners. The Committee would like to recommend that
the Ministry should make sincere endeavours on humanitarian grounds to adjust the
pending cases of compassionate appointments among vacancies available in multi
tasking services. As admitted by Chairman, CBDT during evidence that the
qualifications of the kin may be different from that of the deceased employees, efforts
must be made to absorb the member of the deceased employee’s family as a multi
tasking service employee for which minimal qualifications are required. The Committee
also note that CBDT does not offer financial assistance in lieu of providing job on
compassionate grounds
Reply of the Government

5.10 The Committee has observed that there were a large number of pending cases
of appointments on compassionate grounds in various directorates. But name of any
particular Directorate has not been specifically mentioned. In the absence of name of
the Directorates/Charge it is not possible to direct the authorities concerned to expedite
the process of appointment. The Board is alive to deal with the cases of compassionate
appointment with priority on receipt of recommendations from the Chief Commissioners
of Income Tax. Every effort is made to absorb the kin of the deceased, depending on
his qualification, on compassionate appointment by the respective Chief Commissioner
of Income Tax within the delegated powers or by this Board on their recommendation.

Of late in the wake of judgment dated 05.04.2011 in Civil Appeal N0.2206/2006
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pronounced by the Apex Court in the matter of Local Administration Department vis M.
selvanayagam @ Kumaravely Department of Personnel Training has issued clarification
vide their OM No0.14014/3/2011-Estt.(D) dated 26.07.2012 (Appendix G) whereby
cases of compassionate appointment can be considered even if the time limit of three
years, prescribed earlier, has lapsed.

5.11 The Board has referred two cases to Department of Personnel and Training to
issue clear-cut clarification on the Compassionate Appointment rather than case to case
clarification by issuing Office Memorandum to facilitate the finalization of such cases
without resorting to litigation.

Comments of the Committee

5.12 Please see Para No. 1.39 of Chapter I.
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ANNEXURE- 8

T Most Immediaic
3’-'Lﬁg!“;’, e } 5 oL jg:;
F. Mo, 36038/1/20085-Estt.(Res)
Covernment of Indiz
Ministry of Personnel, Peblic Grievances & Pensions
Drepartment of Persanne! & Training

WNorthi Blodi, New Delhi
dated 1£% January, 2012
T, OFFICE MEMORANDUI
Subject: Filling up of Backiog vacancies reserved for SC/ST/OBC and
PWD; institutionalizing of a mechanism for employability-
Teg.
The undersigned is directed to say that while considering the
progress of the Special Recroitment Drive, inter alia, the Cabinet
directed that pro-active measures may be initiated to instirunalize a

mechanism for enhancing the employability of Scheduled Castes,
Scheduled Tribe, Other Backward Classes and differently abled persons.

2. JS (AT &A), DOPT will chair 2 meeting 1o discuss the aforesaid
issue, which is scheduled on 16.01.2013 at 4:00 P.M. in Room No. 190,

North Block. ——————

3. It is requested to kindly make it convenient to attend the meeting
and may also bring the following details:

Post(s) where backlog still exists in Direct Recruitment

1.
2. Qualification(s) for the post
3, Possiblueasonsfmnotgethngcan&datestoﬁﬁupﬂue

post(s)

. Fresums—
2 AN (G. Srinivasan)
R ! "\'Deputy Secretary to the Government of India
Tel: 2309 3074

0 \?)(w‘“) | 3574215
; To eﬁo") ¢,

The Director (Admin.) {(As per list attached)
P N U‘
&»@?"J \__n el
7\{9‘ 97?3@&\ v
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SECRET
No.36038/1/2008-Estt.(Rés.)
Government of India
Ministry of Personnel, Publio Grievances and Pensions
Departmen: of Personne! and Training
A2
North Block, New Deli

dated 7 February, 2013

OFFICE MEMORANDUM

. Subject: Special Recruitment Drive to fil up the beckiog vacancies reserved for
SCe/STS/OBCs - Draft Cabinet Note. ~ ~  ——— ~— =
—_— :

.A'_—.'..‘.__A,_. S
. E— L h2 7 SO

¥ The undersigned is directed to rv.:iJur to this Department O.M., of even
“number dated 20" November, 2012 g}:&eby o draft Cabinet Note about the
chievement of the Special Recraitment Drive 1o fill up the backlog vacancies
yeserved for SCs/STs/OBCs launched in 2008 and concluded on 31.03.:2012 was
.4 for comments. The Cabinet Note was submitted to the PMO for

: %pmm The PMO has directed that the Drafi Cabine: Note on the subject be

circolated to  elicit comments of the Ministries/Departments.

LAY comments may specifically cover the measures suggested in the note
/= regarding institutionalization of mechenism for enhancing the employsbility of

5@(&(&\9\\1\1}' ORCs and differently sbled persons.

v 3 . It is ‘requested that the comments on the Cabinet Note may kindly be
furnished at the earliest and latest by 21 February, 2013,
i S e ke

\ A\ g
H s ,‘&\43' o P {Shared Kumer Srirvastmg)
. vﬁ* ; s ' Under Secretary to the Govt. of India
_,l_._,ﬁc"::zi(:L i R SR HIE Telefax : 23092110
(B}~To '
I The Seéretaries of Ministries/Departments as per list estached.

Nlmin

N .- /
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CABINET NOTE
T SR
1] %) No,12/70/2008-Coors.
/ ?‘ v Government of Indis
Mmistry of Flatnze
h Dapastment of Revenve
U .~ e i bl 1
, My L - Roam No, 232-C, North Block,
5 “ ‘0' Nevw Delbl the 14™ Fabrissry, 2003
% oy OFFICE MENORANDUM

/ Deibd 4
Subjse Speciul 'R?Fr;-tfmanr Dyive ro I ap the breklog veenncies peserved for
ﬁz;q\ . SCe/ETwiCBCe — Praft Cabinet Note - regurding
’%}f The tndersipned is dirscted to forwerd DOP&ETe OM. No. 36038/1/2008
) _Esti.(Res,) deted 07.01 2013 on the sbove mentioned subject and to say that the comments on the
'Cabinet Note, pertaining 0 your Division. may kindly be fumished to Coard. Section gtest by

Mﬂ} =0 that the suitable yeply could be sent 10 DOPET,

i§ ey De treated as most vrgent.
P
: (NIRANJAN CHOUDHARY)
Under Secretary (TC/Coord, )
Telefax: 23095484

[N 2xesre s

AR
E 1. Chairman, CBEC
-2~ Chairmen, CBDT

3. Director (Enforeement)
4. Director (FIU)
5, Director (CEIB)
6. Director (Headguarer), Deprrtment of Revenue
7. Deputy Secretary (Admm.)Depariment of Revenue

§¥ Copy for to:

5 /\ DS(AQII), CBEC for Gr. A posts
P DS{AdIV) CBEC, for Gr. B.C & D posts.
Director (Ad, VIV/IX), CBDT for Gr. BV.C & D posts,

DS(Ad.VI) for Group “A" posts
Copy to: Directorate Geners] of Income Tax (HRD), New Delii,

o



— \ ANNEXURE - C

“ F.No. A-41015/84/2010-Ad Vil
GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT COF REVENUE
CENTRAL BOARD OF DIRECT TAXES

T aan

Room No. 469, Hotel Samrat, Chanakyapuri - 110 021
New Delhi, dated the September 28, 2011

& OFFICE MEMORANDUN

5 Subject © Reservation in promotion — Treatmont of SC/ST
Candidates promoted on their own merit —

The undersigned is directed to refer to the DOP&T's OM No. 36012/45/2005-
Estt.(Res,) dated 10/08/2010 on the above mentioned subject  In the ibid OM, .
DOP&T while withdrawing their OM No. -38028/17/2001-Estt.(Res.) ~dated
31/01/2005, has clarified that SC/ST Candidates appointed by promotion on their
Own Merit and Seniority and not owing to reservation or relaxation of qualifications

' would be adjusted against unreserved points of reservation roster, irrespective of the
fact whether the promotion is made by selection nethod or non-selection method,
The orders was fo take effect from 2/07/1297 date on which post based

reservation was introduced.

BE Based on above, all the Cadre Controlling Authorities under the Central Board
' of Direct Taxes was directed to implement the above orders. However, it is now seen
 that the issue of reservation in promotion in pursuance of the DOP&T's OM dated
and 10/8/2010 have been challenged in Civil Wit

FULT 21Te8T, 11/7/2002 31
. 7. Petition No. 13218 of 2009 before the Hon'ble High Court of Punjab and Haryana st

" decision dated 15/7/2011 of the Hon'ble High Court of Chandigarh is enclosed.
it is seen from the judgment that the Hon'ble High Court has ruled as under .

"When the principles lsid down in the case of M Nagaraj (supra) and Sursf
Bhan Meens (suprs) are.applied to the notifications impugned in the present
proceedings, namely, 11/7/2002, 31/1/2005 (R-1 and R-2) and. further
" notification dated 21/1/2009 end 10/8/2010, it becomes ciear that no survey

has been undertaken to find out inadequacy of representation In respect of
‘members of the SC/ST in the services. The sforesaid fact has algo been
conceded by the respondent-Union of Iodia in the communication daied
9/2010. In Para (iv) of the aforesaid communication, it has been stated that
. no exercise was camed out to assess the inadequacy of represeritation of
SC/STs in the services under the Govemment of india before issue of

Instructions dated 31/1/2005. The aforementioned communication has been
placed on record along with CM No. 14865 of 2010, In the absence of any
survey with regard lo inadequacy as also coriceming the overall requirement
of efficiency of the administration where ressrvation is fo be made along with
backwardness of the class for which the reservation Is required, it is not

58

Chandigarh (Laxmi Narayan Gupta & Ors vs. Jamail Singh & Ors). A copy of the |



g2 2
(S S

possitle fo sustain ihese nofifications. Acoordingly, it hes to bs held thet
these notifications suffers from vioistion of the provisions of Articles 16(44),
16(4B) read with Ariicle 335 of the Constitution as imempreted by the
Constitution Bench in M Nagare/'s cese (supre) as well &8 iy Sursj Bhen

Meena's case (suprs). ‘
The net result is tha! no reseivation in promotion could be mage in pursuance

' of Ol dated 2/7/1997. We 2t not dealing with many cther confentions raised
4 by the Ld. Counsel for the pstitioners for the reason that the core issue coing
o the roots of the matter hes been detemnined [n thair favour and such &

necessity s obviated.

As & seque! fo the above discussion, the judgment of the Tribunal is set aside,
The instructions dated 31/1/2005 (R-2) stands withdrawn on 10/8/2010 (P-10).
Therefore, no order is qwith the subject of reservation in promotion and the
freatment of SC/ST candidztes prometed on their own ment. Likewise, the
Instructions dsted 10/8/2010 (P-16) are hereby quashad because they are in
direct confiict with the view taken by the Constitution Bench in M.Nagaraj's
case (supra) and Surai Bhan Meens's case (supra). It Is further directed that
the “senionty and promotion ‘of the Income Tax Inspectors shall be made

without any element of reservation In promation”.

.4 As could be seen from the above, the Hon'ble Court has observed that no
-+ reservation in promotion could be made in pursuance of the DOP&T's OM dated
20711867, - The Judgment has also noted that the instructions dated 31/1/2005 of
‘DOP&T stands withdrawn on 10/8/2010 and the instructions dated 10/8/2010 have
-been quashed, Further, the Hon'ble Court hes slso directed that seniority and
promotion of Income Tax Inspectors shall be made without any elsment of

.| Teservation in promotion.

75 In the backdrop of the position explained above, DOPAT is requested to
.- advise this Department about the implementation or otherwise of the direction giveri
I their OM dated 10/08/2010, which hes since been quashed by the Hon'ble High

*: Tourt of Punjab & Haryana, Chandigarh.

‘E.hd' Q_é_ a«kob Uue

24

i it

Y2 iAot Secretary (Reservation)

- {mﬁbﬁ "t(G. Verma)

in-wepaEtment of Personne! & Trainin
512 Norih Blook ‘
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ANNEXURE - D

” COVERNMENT OF INDILA
) OFFICE GFF THE
CHIEF COMMIBSIONER OF INCOME TAK( CCA | NER, GIIWAILATL
“AAYARAR BHAWANT

16T FLOOR, CHRISTIAN BASTI, G.S.ROAD, GUWAHATI781005
F. No, E-207/R & R(SC/ST)/CCIT/GHY/2012-13/_1€Q4E . Dated: 04.01.2013

To

Th= Under Secretary, (Ad. -V1I)
Central Board of Direct Taxes,
Room No, 460, Hotel Samrat,

Chankyapuri,
New Delhi- 110 021

Sub:  Ackion Taken by the Government on the recommendation contained in the
Twenty Fourt Report(15% Lok Sabha) of the Parliamentary Commities ox
the Welfare of Scheduled Castes and Scheduled Tribes on the subject *
Reservation for and Employment of Scheduled Castes and Scheduled
Tribes in Central Board of Direct Taxes(CBDT)". - regarding ~

Ref: Letier from F. No.A-14019/5/2012-Ad. V1T dated 11122012
Sir,

Kindly refer to the above.
I am directed to submit the “Action faken Report” on para related fo this charge as

) :

@?’S \/BarBZ.LQ

J A chart showing present position of backlog is enclosed which shows that only
backloglymgatpresmtismgardmgsevenpmtsnfsrAsmmdfotSCs Inﬂ\is
respect, it is further submitied that .

A As per existing policy, the SC candidates who passed in the interim years
with marks as needed for passing by general candidates were promoted
on "own merit”. AssuchmeyoccupledposhofUunoh.iewmg
2 “backlog vacancies’ unchanged, Hence, continuation of backlog vacancy
does niot necessarily mean that candidates ofResa'ved quota are not being
promoted,
\ﬂ, The post of SITA is filled up 1X0% by promotion. For promotion to the
i post of SrTA from TA, eligibility includes both ‘passing of Ministerial
Examination and Service of 3 years in the post of TA, At present, there i5
/ no SC candidates who fulfill such criteria. Hencs, no action can be taken to
-? } fill up such backlog post till candidates with such qualification (and who
4) pass the examination using his/her facility of lower passing marks)
@/\ become available. A0

Cantd tes vinera
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Fara 215

As abready mformed above, the eligibility for pramotion nol ordy meludes passng
of the examination hut also & mindmun year of servics in the post whene
protitotion (s o be made. Also, candtidates pareing in exsounation of one vaar (e,
2010) wAll narmally be considered for promation in the DPC of nest vear gily (e
2017). Az such swmbar of ST/5T candidife pracing exsminttlon may hol elly
with the number of SC/ET candideles promobed,

Farn 2.57

Fhctocopies of the objection mads by the Lizson officer, note put up m thiy megard
in which the CCIT(CCA) direcied to continue holding of DPC and minutes of
mesting of the Review Departmental Promotional Committee on which such
nating was based, all of which are self-explanatery, are enclosed.

3.6
Committees already exsty,
Yours faithfully,
S
Enclo: As stated. (lea Gbosh )
Deputy Commissioner of Income tax, Hars.
O/ o Chief Commissioner of Income 1ax(CCA), NER,
anahaﬁ
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@ No. L-ULONIgCCITGHY/0T-08/_L6 L2 dafec 18,02 2008

To

The Chalrman

1De¢partmentsl Promation. Committee for Group-&
" O/o the Chief Commissioner of Income Tax
! Guwahati.

Siz,
' Sub- Holding of Regular DPC for the post of
1TO, Gi-B for the R Y 2008-0%-reg -

Kindly refer to the above.

With reference 1o the above meniicoad subject Iam directed to convey the
decision of the CCIT(C(‘A) as under-

i) “The Regular DPC for promotion to the post of ITO, Gtoup—B sy be held a5 per
the revised vacancy position detesmined by the Review Depmunmal Promwtion
Comimitree in its meeting held on 16,09.2008

it) While considering cases for promotion, the clarification issued by the DOPT vide
its LI>. No. 36028/1 1/2007-Extt (Res) dated 24.07.2007 can NOT be interpreted
as “retrospective” in nature hence the promotion for the Recraitment Year 2008~
09 may be held without revwwlng ;he Select Panel%’the earlier years

In view ofthcabmlumﬁmherﬁwpq,,gorequwyouiahndlyukemn
account the abave decision of the CCI‘I'(CCA) Guwahati ‘While considering the cases for
pmmouon to the post of ITO, Group-B for the Recruitment Year 2008-09

Yours faithfully.

Jamir)
Ju Commissioner of Income Tax, Vig.,
For Chief Commissioner of Income Tax,(CCA),
Guwahasti

4.2



_.{: HLUTES OF THE MEETING OF THEE REVIEW DEP ARTRMENTAL PROMOTIOH
TOMKITTEE HELD ON 10.08.2002 AT GUWAHATI FOR PROMOTION YO THE CADRE
OF INCOME-TAX OFICER (GAZETTED::GROUP-B) FOR THE JEGION OF CHIEF

COMIMISSIONTR OF INCOMIETAX. (QCAVGUWAHATY

Sri ALK, Einha : Chaltperson
Commissioner of Income-tax, (TDS)

Guwahal

Shinl L Jamlre
Jairt Commissioner of income-lax, Harms.,

Olo the CCIT, Guwahsti

¢ lWember

Shii A Madhavan : Member
Joint Commissianer of Cugtoms(P),

NER, Snillong.

A Review Depantmental Promotion Cominittes Mesting whs beld oo 16 09,2008 for recastifigreviewiny
the vadancy position in the cadre of Income Tax Oflicer (Girowip-B Gazctted) The anid review hins becomse
Imperative i view of the clarification io the the DOPT"s coroulir 1D No:36028/1 1/2007-Est1 (Res) dated 25-07-
zw'r.umgndann}“DwnM.asmdu:-

“ The OM dated 11072002 intec-alia clarified that SC/ST candidates fulling in the
considerstion zone ot be denied promotion oo the plea that no post is reserved for them.
When o post is reserved, SCIST candidates falling in the congideration zose should be
cousidered for promotion aloag with other candidates wreating them, us if they belong o
genern! categary. I iy of them iy selected, he should be appointed to the post sod sboud be
wpm@mwﬁmmmiﬁzummmmwnwnmudww
“own meri” roa;mmmmmmmmm:mm:mu
promoted or not when there are no reserved poats, it should be seen whether the
candidate would have been promoted if e did not beloag to SC or ST extegory. 17 yes, bie

should get prometion, otherwise not™.

The earlier Departmental Promotion Committess considered sod recommended Select Panel on
thebamdSemomybam-ﬁmﬂvmmngmﬂuqnmﬁdanﬁdmulmﬂdlan
WJMEBMWMENMMNM«MMMMUDPC;MN
iﬂtmdudonoﬂbePonbucdanwcfﬂlO?l”hﬁhb:MuhmmYmmmmwdﬁom
mkmmmmmrmmmummdemMmmwm
w:forpmmmmnfﬁnpomwemw The Review Departmental Fromeotion Committes
MmMMWMWMWWWM?MM!&WMM&
Recniitment Year 2007-08 in pumunce 10.the DOPT's 1 1Y No 16028/1172007-Ear (Res) dured 24.07-2007, bt

did oot revise the vecancy pasition.
The Para (i} of the DOPT's OM No, 36028;)7/2001-&&-@3&)'(!“ 11.7200% wleo clusified:

(m ,6% 4\*»‘ t Ve[ [ e m@ . .m"p&_;

that
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=g

= I an unregerved vacancy arises in g cidre and these is any SC/ST candidute within the
normal 2one of conuderation i the feeder wade, mich STYST candidaic cansot be denjed
promecion on e ples that the post is not reseeved, Such o candidaie will be considered for
promation wleng with other candidatey treating him as i le belongs to geosral cotegory, b
caze he iz seieoted, be will be appainted o the post and will be adjusind against the urreserved
pamt”

Funher DOPT vide O M. No. 36028/1772001- Bt (Res ) dated 31.01.2008 danfied that the O
dated 11.072002 ikes effece from the dite of issve, Le with effect from 1) .07.2002 and wiere the promotioos
were mude on the busis of Senioricy-cum-fitness and the ofcept af mesit is not involved i such promotian the
QM. dated 11 07.2002 does not apply

The earhier Deganmental Promoton Comminees 1ilt the Recruitment Yesr 2006-07 codsidersd
al] SC/ST candidases within normal zone of consideration in the feeder grae and recommended their ngmes for
promotion against UR vacancies even though there weee no vacancies available in the SC/ST guote. The SC/ST
candidates so promoned wese adjusted subsequently againg their respective quota for determining vacancies in
thee subsequent vesrs, reenlting in excess representation. The said fut were also reflected in the Roster Registers
of the Income Tax officer i-e all the SC/ST candidates were shown aguinst their respociive rescrved quotas
irespective of the fact that whether promoted on “own merit™ or not In the Recruitment Year 2007-08 the
Departmentnl Promotion Committee thoogh recommended the Select Paned in purnasnce of DOPT"s LD No.
360280 1/2007-Estt (Res) dated 24-07-2007 but did not revise the yacancy position

The explanatory note #t Pam 11 of Anoexure-l of OM No. 36012296 Fstiiles ) dated
02.07:1997 stnted that

* While operating the roster, persems belonging to communities for whom resarsatios has been
made, but who were appointed on merit and not owing to reservaiion, shauld not be shown
agmins reserved points Thoey will ocoupy the unresesved poiots.™

The Review Departmental Promotion Committee observed that to get pramosion 10 the grade of

Income Tux Officer the primary candition is 1o qualify in the Sopartmantal exuminstion and hence the elemnent
of “gwn merit” shall apply in the cadre The Review Departmenta) Pramotion Comenittes further observed that

in view of the clrification issued by the DOPT vide LI No-36028/11/2007-Eax (Res) dated 24.07-2007, |
md&%%ﬂhmmmiimmmmnmm“

mmmmmmhhwmdm Gmup-auun‘
category i e on “own merit” againgt the UR vacancies m order 1o determine corredt vacancies a5 well as |

preparation of roser register r}

The Review Departmental Promotion Committes found that the working strength of the SCJS]Jl
mndi&stumdwcxdmoﬂ’l‘OnonOlNmosﬂumwhhmhobnmdmmbmmdmmnnxmm‘

o atd, Py |
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13, Pmmod Kumar Das, (SC)
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The Review Departmeas] Promotion Committee also found that ot of total 19 ves, of SC ITO%, the it
following 13 noe of SC candidates qualified the departawital examination in the relaxed condition |
0 Bhabendra Chandra Medbi, (SC) ‘
02 Taun Chaodes Das, (SC) :
03, Hiralal Suklsbaidya, (5C)
04 MJuychandra Singh, (SC) |
0%, Sublmsh Chandra Das, (SC) _ [ l
0§  Premannnds Das, (SC) l
07, Ram Narayan Rabidss, (SC) 1
Of:  KhageshDus, (SC) !
09. _ Digendro Chandea Dus, (SC) ::]l
10, Laokeswar Das, (5C) H
{ 11 Rakhal Chandrs Ssrbar, {SC) ! ||1 {
' 12 Rajib s, (SC) f!, |
L 1N -
x
|
!

l u.h et
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|
|
|

und the lollowing & vos SC candidutes quelificd in the Departmontal examination wathoud s=a |
condition i ¢. on “own merit”

0l Nimai Suirsdiur, {SC) !
02 Ksh Lokendra Singh, (SC)

03 Smt. Pramile Biswa Ghatadi, (SC)

04 Pulak Das, (SC)

05 Tupesh Das, (5C)

06 BaptDag, (SC)

Sinltacly the Keview Departmemal Promotion Comaitiee also found that our of winl 12 oos. of 87
TTOs, the foliowinig 11 nes. of ST candidates qualified the departmestal examination in the relix cundition

U1 Bhudeshwar Doley, (ST)

0z Anants Kumar Baro, (8T)

St Sumiitma Leifang Past, (ST)
Thanghlua He, {ST)

Pukini Lokho, (ST) *

Puraa Sailie, (ST)

S Jobm K Gangte, (ST)

Dilsing Tisso, (ST)

09 ‘Tulendra Nuth Sxikiz, (ST)

10 Hargovinds Rabbu, (ST)

11 Daniel Clement Siethnam, (ST)

and the following Jone ST candidate qualified in the Departmental eximination withowt reluxed
condition i.e. on “own mern”

BSBREES

0 Kaliamang, (ST)

G = (5):- ¥

]
|
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The Review Departmenial Promotion Committes further vbserved that Sha Pukind Lokho{ST) & SLos

above qualified the deparimental examination on “own mesit”, but since he got promodion Prior (o Hsuance of

OM. No. 36028/17/2001-Eitt, (Res.) dated 11.7.2002 heace his case was sot reopensd as the seid OM iakes
effeot from 21.67.2002

The Review Departmental Promosion Commities now decides that the sbove SC/ST condidates
(promoted esslier) and qualified in the Departniental examivation without 1elex condition i e qualified oo “own
merkt”, ghould not be shown aguinst reserved points. They will occupy the tnreserved pints,

A

Qg\";&v\ﬁgo 01.  Nimai Sutradher, (SC)
/"\g'

: " Con ¢
e O T
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02,  Ksh Lokendra Singh, (5C)

03 St Pramila Bisws Ghataal, (ST)

f 04, Pulnk Dax (SC)
as. Tapesh Das, (SC)
1 l 06 Bapi Das, (8C)
{ SCHEDULED TRIBE CANIIRATES

i 01 Katismang, (ST)
|

t Accordingly the revise vacancy position in the cadras of Income Tex Offcer s on 01.04.2008 will
.l stund ax under -

tl UK s¢ ST Tatal
i Sactiones] Swength #s on 01,04, 200¢ 78 15 o1 100
t\ : Working Swength 74 13 1l o
oy Vassuey ) o ) @ () 3 () 02

The Review Depanmentsi Prowotion Commitics further observed thal Govt. of Indis, Mumistry
{t of Fingnos, Deparument of Revenue, Contral Board of Direct Taxes vide ity letier dased 01,08,2007 m ¥ No. A-
4101526/2007-A4 VI stated that clarification contined in the DOPT's LD No36028/1 /2007-Eart (Res) dated
24.07-2007 repanting “own medi™ may be taken info socount by the Deparumensal Promotion Committess
Committee also fovnd that there were 4(four) excess represeatution of ST candidates in the cades of Tucoms
Tux Ofitosr ’
Accordingly The Review Deparmeats] Promotion Committes  pow  decided o
recomunend siggest

= ST . o @ A",

i) to efibet future promotion in the grade of Income Tax Officer on the basis of rovised vacancy
position & sbove nud 10 recst the Rostes register sceordingly.

(i) that the excess represention in the ST calegory may be adjusted from the funue
promotion/sppoimtment to the grade, v deem fit.

(i) the CCIT(CCA) that the regular DPC for the Rocruitment Your 2008-09 muy be held anly uffer
the docission of the CCET(CCA) regnrding date of effoct of DOPT's LD, No.. 35028/11,/2007-

A
£
i
|
|
|
|

: Eastt,(Res) dated 24.07-2007
| T Q%ﬁc%r
. s g 0
| Jont Corlmsaonsr Customs(P) Joind Commissionar of Income-tax, Hars..
NE R, Shilang Guwahati
[ Member] [ Member ) .

|
I




A

Minutes of the Review Depunimental Prometion Cosuittes mesting dmed
LG U2 2008 may kindly be seca

The Review  Deparumeats!  Progotion  Cocmities vide  wbeve  mizores
recommmended/suggesied  the CCTTICCA) as under-
(5 To effect finure promotion in the grade of lacome Ty Oficer on the basis
of revived vacancy position as per Resiew Depanmemal Promesion
Committee meeting's minite doted 16 092008 and to recas the Rosies
reglster accortingly

() The oxcess representon in the ST caiegory may be adjusted from the
future peorootion/nppeusineit 1o the ginde, ns doem (i

U] That<be regular DPC for the Recroitment Yesr 2008-00 may be beld anly
alter the decision of the CCIT{CCA) regaiding date of effect of DOPT"s
LD No - 3602800 1/2007-5 st (Res) datod 24-117-2007

It may be meotioted here thut to give effect to the DOPT's O M. No. 35028/1 12007~
Est (Res) dated 24-07.2007 and 10 cusure peoper & correct reprosentation of nl)
culegories, it was necesswy 10 rview the vacancy pesition Thus,the Review
Degartmsentsl Promotion Committee s cormectly reviewsd the vaczucy position und i
the Review Depurtmonizl Promotica Commities’s recommenidetion in (i) sbove |t
accepied, then proper ropresentation of 811 categories will be ensured without disturbing
the presen? incumbents. Heoce, the recommendation of the Review Depsrtmental
Promation Committer as regards revived vecuncy postion muy be necepted

The excess Tepresemtstion is mentiooed i (15) above muy be sdjuster as per Review
Departmental Promotion Commuities’™s recommendation by admstment ngainst future
vacaocizs 85 under -

() Two ST Officers retiviug durigg this financial year | e 2008.09,

(b}  Ome i likely 10 be proosited 1o the cadro of ACIT for which DPC han

already been beld; and

(¢} Onemors ST may be adjusted during the Recruitmest Year 2009, 10
So the recommendation of the Review Deportmental Promotion Commiittce mey be
implesscated without davoting the four aumbers of ST lacumbentn

The Board while forwarding the DOPT s clarification, stated vide para 2 ws under -

R mquesed that while considering promwotion to the various cadres, for
exanple, Income Tak Officers 21, the clarification wiven by DOPT may be taken into
accound lry the DPC's constituted under varions chinrges™

1t i, therefore, olear from above the clarification issoed by the DOPT has no implication
of retroapective natere Thesefore, it cen be inferred that the clarification is effective from

o™




thes dete:of Baue of the clarificetion §e, 01062007 N moy sl be maiane 2o hy
e TR {6 A5 Tesraiteent Veit 2007-00 Lo sltea)y besn heied cis 07-25220T wisnp
1nto connigerution of the samd DOFT e clwrifiention. Avoariinghy, the recsie 567 -t
procvstion 10 the post of TTO, Group-B (or the retrwitment year 2005-00 zy sehas a6
per the vovised veceney ponltion sugeested by the Hoview Deparmesss Prueicon f '
Committee witliaut teviewing the deloct pave! ol grfice yeut, .

In this comection the fnspectioa Ropart of the Linizos Gfficer fir SO & ST efice: = ‘
CTTIVECA), NER tegurding Foster Registory for 1704 s da 01 LIGOL0) A0S
01.04.2004.41.04.200% 01,04 200601002007 & 01 040.2K8 rovelved oa 160830
sy wleo ldaily be pervsed. It may be mentionad bor: 1t the obserestionfindings o=
L) have sliesdy beon wakan case of by tie Review Depirimentsl Promeioh Commime-
sieedne held on 16093000 IF the supgestiorivecommendition of the Review I
Departsesss! Pramotion Comminiee at prepugs wre Lecopted 165 the ssmo wil take teve R
of the findings of the L O, also

Pist up thraugh JOIT (Hars) for CCTT's kind prowsa | und npproval I spproved, the date
af lie DPC may kindly be decided.
Ly €0

WLl
s B
7“ II te € uf,ﬁ‘db’h /ma “.?M-q 4 = .,‘au-r l& !
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on

Special Reerultment Drive for filling up the back-log reserved vicancies of 55, Sts and OBCs

T T

PROFORMA

Promeiien
Varancles identified a: on
Si.fto. | Nameof Post 01.11.2068 baitio: '::‘;;:: !
sC ST 0B% ¢ s1 OBC a
{ Sr. Private
1 Secretary NiL NIl - NIL NIL - l
Income Tax
2 Officer o2 NIL - 02 NiIL .
Private
3 Secretary 0L NIL - o1 NIL -
Administrative
a A B
Officer, Gr-N NiL NIL NiL NIL
Administrative
¥ Vomecera| ™ | M - NL [N -
6 Inspecior 00 NIL - 00 NIL -
7 os o7 NIt - 07 NIL -
8 Steno Gr- NiL NIL - NIL NIL -
2 ‘Steno Gr-il NiL NIL - NIL NIL -
- No moie
10 Sr.TA a1 NIL - o4 NIL - eligible
cmdldltﬂ_J
11 TA NIL NIL - NIL NIL -
32 LDC NIL NIL - NIl ‘NIL -
13 Notjce Server NIL NIL - NIL MIL -
14 ‘5CD, Gr-| NIL NIL - NIL NIL -
15 5C0, Gr-1l NIL NIL - NIL - NIL -
16 Duftry NIL NIL - NIL NIL -
17 Peon NIL NIL - NIL NIL -
18 | Others,ifany | NIt e | - NIL [ ~
(Erv
{Raja Ghosh )

Asst, Commissioner of Income Tan (Vig),

0O/o Chief Commissioner of Income Tax (CCA), Guwahat!
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I find from the roasters for 1/4/2003, 1/472000, LQDHS 1913066, M 260 ant
1/4/2008 that clause {b) was g1ven precedonne e dlawes (=) k] BCIST waniltmesavere
routinely promoted against unrescrved pemits

This matter has now been clarified by DGPT s 1D, No. JA026/11 2007 BatfRasd). dated
24/7/2007. The said communicstion has gimm 2 dell mespsetiion afithetem “wem
morit”. womdu—-'-m.ww

# muy be meatieacd here agma dhag INOPY OB Mo, ISE087T7/ 7001 Hatciey) died
317172005 has chearly stated st e QA daind 7107 200 ssajfectiveramdie dute sffiits
1ssme. Therefiore, promotions affectod aior 10 57 200D on vaalatimnsT e s O dd.
11/7/200?2 soed to be reviewed,

affect the SC/ST camdadutes comsalmzll w5 2 genup. Butdt Socsmitvendly affect
mdrvidus! cindidwies beloaging @ SOST caingory  ThesdGme, i % nesmrwry 10 semove
e & it
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i faw garew, e [aum oo
BT AT G FHrarerd, Jaiw &7
o wel, ATgET waw, fEfveas wEl, 9l w’m TaErEt- s oot
GOVERNMENT OF INDIA
Ministry of Finance : Department of Revenue
OFFICE OF THE CHIEF COMMISSIONER OF INCOME TAX, GUWARATI

1st Floor, Azyakar Bhawan, Christian Basti, G. 8. Road, Guwehati - 781 005
Ph. 0361 -2345116, Fax : 0361- 2346118, 2345123

FNo. L-VLONg/CCITIGHY07-08) /012 dated 22.09 2008

To

The Chairman

Departmental Promotion Committee for
Promotion to the post of TI'T

Guwahati.

Sﬁ’v

Sub:- Holding of Review DPC for the post of
IIT for the R.Y 2008-09-reg -

Kindly refer to the ahove.

With reference ta the above mentioned subject I am directed 1o convay that the
CCIT(CCA) has decided that while considering cases for promotion, the clarification issued by
the DOPT vide its 1.D. No. 36028/11/2007-Estt (Res) dated 24.07.2007 can NOT be interpretad
ns“retmspectwq in nature hence the promotion for the Recruitment Year 2005-09 may be held
without reviewing the Select Punel of the eariier years. However, & Review of the vacancy
postion as on 01.04.2008 may be undertaken to tremt those SC/ST candidates as UR who
qualified the Deptt. Eummmonwnhmtnvadmgrehxedwudnwnm on “own ment” and no
considered from respective quots.

- In view of the above, I am further directed to request you to kindly take inta
zccount the above decision of the CCIT(CC#), Guwaliati while considering the cases i
promotion to the post of IIT for the Recraitment Year 2008-09.

Yours fathfull

Jamir)
Jt Commissiones of Income Tax, Vig,
For Chief Commissioner of Income Tax (CCA),
Guwahati
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Inspection report of LA in reopect of fhe censters B TR

1h ed the 103 26 mn e PFETTOED, 2NN, TALRURY

27472805, 12006, m;mw RS0,

My comments are o omder

Roaster sc on 1742002 y

! Some seserved candidgtrs were prosumied FERT ATTSTved TRSET gUT S e
they wenrs not ‘owes merit” caadidsics. Bimvever sigoe INITT OB T REDSRATG 0 -
Estti{Res) dated IS has clearky stated diux fhe LS dhad 1 £V, 00 xefionte
o she date of its issee, adtinDﬁCloakﬂmm&deﬁ.m

sIsaEESATY Iri W YW

Mwwmmwmwmw
they were wof “own mere” candidates -

Wike OMdsted 11 .07.2002 clarified that.

ﬁ Thee Wdﬁw By pumrmndine et ‘i--z-il s wtl ey
erdiested agutast e

ommgma-k
 reserved points of the reservation roaster. Wﬂkm

unreserved posss.
=L —MMQMM.‘W

within the moreal sone of coideration fe e feeder grade , sudh SCHT
“mmﬂﬂw

= __.__condidate canmot be denied promosion
Sucd @ candidate will be cousidered for promotion cony with afier condidses
* treating him av jf fie belongs to the peneral colegory. I oase iz is selacted, b
- will be appoimted io the post and will be adjusied ageint fe smeeserned poias.
() SCIST candidates appointed o thei ovn sacrit {by direct recruitment ar
 provuotion ).and adjusted against wnweserved points will retain their states of
m«awummgduwafw-mm

promiotions, if ay.

w—  Clouse {a ) states that thé SC/ST candidates appoimed by wumﬁonanlharmm
' and not owing to reservation or rolaxation of quelifications will act be adjusted against
'd:zmuwdpomsoﬁhemuvm roastes and thet they will be adfusted agsinst
3 mawdpmmmhu&nSUSTm&meypmmnmm
g %0 reservation or relnxation of qualifications will be adjustod against the reserved points
: of the reservation roaster and that they will be oot adjusted sgainst umeserved poiats
However, this implication contradicts the contents of clause (b).

oS¢
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The Deputy Commissioner of income-tadiiie),

o/t the Chiel Commissioner of Incomoe-tuy, @wahati,
Anyker Bhavan, G5, Road, Govahati

r

Sub: Roaster for 1105 —vyg -
Ref> Your F. Ko LA/ OCHIGMy T 0RITAMGE. E2 063

Please refer totheabove.
¥ ar ceuruiog hsenith he gomsiees oINS oo 1/471002 A2 TVATIONS,
14412005, 374/2606, AF4/20D7and TIAIITDE. Sy ansgreriion syt 3 disxeniinms.
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 ANNEXURE-E
E Most immediziy

Time-SBouc

Farlismentary Committag Mstie:
Epeed Posl

F.No.1401/5/2012/111-Ad Vi
Govaernment of indiz
Ministry of Finence
Department of Revenue
Central Board of Direct Taxes

489, Hote! Samarat, Chanakyaptiri-110021
New Delhi, dated sMarch, 2013

To

The Director General,

National Academy of Direct Taxes,
Chhindwara Road,

Nagpur- Maharashtra- 440030,

Sub: Action Taken by the Government on the recommendations contained In the
Twerty Fourth Report (15™ Lok Sabha) on the Parliamentary Committee on the
Welfare of Scheduled Castes and Scheduled Tribes-"Reservation for the
empioyment of Scheduled Castes and Scheduled Tribes in Central Board of

Direct Taxes (CBDT)".

Sir, |
1 am directed to refer to your letler No. NADT/AD{ADMN-Il)/Parliament
Committes/SC-ST/2011-12/3408 dated 17.01 2013 on the above mentionsd subject and
to say that the academy has not taken any concrete action on the recommendations made
by the Parfismentary Committee in psra 3.30 and 3,7 (copies enclosad) of its report. In
-the letter under reference you have informed about the future programme on training of
the Academy. In para 3.30 and 3.7 of the report the Committee has asked about criteria
adopted for sponsoring the candidates for foreign training and it recommended to draw out
a list of eligible SC/ST candidates for training abroad. The reply given by the Academy on
both the paragraphs Is siient about the action taken on the recommendations of the

Commiittes for nominating SC/ST candidates for training abroad.

2, In para 3.7 of the report the Committee impressed on the fact that formal fraining
should be provided to Liaison Officers so that they can discharge their duties earnestly
and effectively. The Committee are to be apprised of the schedule of such training and
the names of Directorates providing training along with namss of the Lisison Officers. In
the reply to this recommendation of the Committee NADT has not formulated any

schedule of training for the Lialson Officers nor given the names of the Liaison Officers fo
be trained. )

3, ' This Committee ‘earlier ‘slso’ recommended for sdequste representation of SC/ST

- employess in the employees sponsored for specslized training abroad. A copy of reply
given to this recommendation is enclosed for faciitating preparation of ATN by the

Academy. .
Cont.,. /-
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2.

4. The academy ie again requested o take concrete action in respect of Pare 2.7 of the
repori of the Committee afisr obtalning approval of the competant authority and theresfler
send the detziled Action Taksn Noie on the two parsgraphs by 127 March, 2012

positively. A sample Performa for preparing ATNs is encfosed

Yours fai:h)r;uly.

Encl : as mentioned above. e

(C.K Basu)

Under Sacretary to the Govt. of indiz

Telefax-24122750

ﬂc—yﬁﬁ
~y J \b
y e

40 Vo g
ot J}\P
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o ANNEXURE - F

1 3 5 =y -

-

YRRV SRR T ST
NATIORAL ACADEIRY OF BIRECY TANES
o {4, YT - 440 030
Chhindwarz Roag, Hagpur - 440 030
e 0712 - 258287 < 0112 - 2583397)
Phone Nos. 0713-2582871 Fax U712-2585317 emed 1 og@aadt avim

P No.NADT/P&R/Course{SC/ST) Kaison of2013-14
April 26, 2013 :

To
DGIT (Admin), CBDT & Allied Directorates

All the CCSIT (CCA)
Madam/Sir,

Sub: Training programme, for Li Officers in charge of SC/ST
. cells, st NADT, Nagpur on 21 &zz"‘mgzo;s - regrding

A

Kindly refer to the sbove.
© ' 'The Parliamentery committec (15" Lok Sshbs) on the subject
“Reservation for md Employment of Scheduled Castes und Scheduled Tribes in
" CBDTY, in their twenty fourth report has categorically noted that, majority of
Liaison Officers working in these cells were not fmparted formal training
reganding reservation policics, The commitiee pointed ont that the Linison
© Officer being key figure in such & cell, responsible for easuring
mplanananmnfmmmmndesof&cewmmmdhndmma-
mtchdogtou&pmdtbehmhmdwﬂﬁeoi‘sa&ﬂmﬁdam

- ' meathemdm,mcumplyms the recommendations of the
 Parliamentary Commitses, NADT is contucting s two day course on 21" & 22%
. May, 2013, at Nagpur, m&chmmommwmhsaﬂcdh The

course aime at,

S8



i) Devoloping awarsness about duties md responsibilities of Lizizon
Offipers in charge of SC/AT oells,
if) Disseminmting information about Privileges of the Lisison Officers in
gafeguerding the interests of the SC/ST candidates and their spun of
& control. ‘
i)  Aaelyziog human resource msmagement aspects in our depariment.
Inviting Best practices that e nomines; ke to share with fellow
pocticipants uMmmmmemmmmm

One Lisison Officer of the muk of AC/DC/ JC/ AdILCIT along
with snother officer working in the SC/ST cell, from your Charge may kindly be
nominated for the noted course, ; ‘

The nominated officers msy kindly be advised fo send their tour
programmes by email at adproadi@gmail.ecom to the Associatc Course
WWWMWMGWMM).
NADT, by 14® May, 2013, so s to ensble us to make neoessary smangeniants
towards stay, food end trensport. Her comtact number is 0712-2581251.
Nomineted officers may kindly be roguested o visit our website
wvew.nadt.gov.in 1o know about further details ralated to aengements made at

NADT for the course.
Yours faithfolly,

L:%/ :

Q,L, 4) 1%

(Uijwal Choudhary)
Director Geaeral (Trg.)
NADT, Nogpur

iv)

R WY
Nutlong) Aeafenmy of Direct Tetss
426 wr 2’

-_—

59



Af\NE XURE - &1,

Wiast Immpediale

Time-Boupd

Parlizmentary Commit{ee Marter

. Speed Poct

F. No A-14019/5/20)2/MV-Ad VT
Government of India
Ministry of Finance
Department of Revenue
Central Board of Direc! Taxes

agpet
46¢, Hotel Semrnt, Chanekyapuri- 110021
New Delhi, dated 57" March, 2013

Te
All the Chief Commissioners of Income Tex{C.CAs)

All the Directors General of Income Tax(CCAS) (By Nams)
All the Directors of Income Tax (CCAs)

Subject:-Action Taken by the Government on the recommendations contained in
the Twenty Fourth Report(15™ Lok Sabha) of the Parlismentary
Committee on the Welfare of Schednled Castes and Scheduled Tribes on
the subject “Reservation for and Employment of Scheduled Castes nad

Scheduled Tribes in Central Board of Direct Taxes(CBDT)".

Sir/Madam,

1 am directed to refer to the sbove mentioned subject and to say that the
Parliamentary Committee in its report recommeudcd‘ in para 4.3, 4.4. 4.11 and 3.20(copy

enclosed) that:-
CBDT should direct its Inceme Tax Commissioners in various

)
Directorates, to personally involve themselves in expeditious disposal of
false-caste-certificate cases and pursue the Distriet Collectors/Competent

Authorities of the region in this regaxd.

(i)  CBDT should implesd &5 a party and actively pursue the matter for getting
the stay vacated in disputed cases ang o rigorously pursue the cases and
try to get &n early hearing and decision. The Committes desired of the
status of false-caste- certificates cases lying pending within three months
from the date of presentation of the Report

(i) =~ Ministry should make sincere endeavours on humarsterian gmunds 1]
" adjust the peading cases of compassionate appointments among vacancies
available in Multi-Tasking Staff and efforts must be made to absorb the
member of the deceased employee’s family a5 @ multi tasking service

emplovee for which minimal qualifications are required,

(iv) . Ministry should issuc pertinent dxrcchons to all cadre controlling
au!honues 1o maintain separate yegisters for complaings so that the
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grivvances of the pggrieved SC/ST officials should not go wiheard. The
Commines should alsn be informed abrut the getion when in the mener
within three months of presenistion of his Report,

2 Al the addressees sre heredy directed to take action in (he meaner of false-casie.

certificatr cases ax per the recommendstions of the Palismentary Committee nd submit
&repart within a week's thme on (lie status ip such cases [ying pending with them

(iv)

3 All the addressees are hereby plog divected -

{i) 10 maintain separate register in the SC/ST Cell for regisiering complaints
of SC/ST employees for rechiessing thelr grievances relating o service
manters: A semior may be deputed for each directomte for monitoring the
reginters pedodically so thm all gricvances of SC/ST employees are

redressed proper]y.

(i)  to make sincere endesvour on humaniterian grovnds (o adivst the pending
cases of compassionate sppointment mmong vagancy rvailable in Mult
Tasking Staff and efforts must be mede 10 absorh the member of the
family of the deceased employees for which minimum qualification is
required,

(i)  To personally involve themselves in expeditious disposal of faite caste
certificate cases and pursue matter with the Districr Collectors/Competent

Authorities,

(v}  To pursue the maner m the coun cases relating to false-caste-certificates
for getting the stay vacated, pursue rigorously with Courts to get un early
hearinp/decision and submut the siztus of false-caste-certificates cases

lying pending, within 10 days.

(W) To maintsin a separate register at ell Directortes/Commissionesate and
depute a-senjor officer for monitoring these registers periodically so as o
ensare thm nll complaints/grievances of SC/ST officers gre redressed

properly.
'Yom‘ﬁwyu
Encl. As mentioned above. ko st beJA
. (M.S.Sharma)
Deputy Secretary 10 the Gove. of India

Telefax: - 011-24122765/59/63
-
J/%"".’d',,

G/L; -
<3
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F.No, 14014 /37201 1Bt (I
Government of Indis
Ministry of Pergonnel, Public Grisvences and Pensions
e (Departmient of Personnel & Training|
North Block; New Delhl
Dated the 26% July, 2012

OFFICR MEMORANDUE

yenrs - tme  limit for making

Subject:- = Heview of three
oompaagionite lppo}ntmont..

The primary objective of scheme for comprssionate imement
circulatsd vide O, No. 14014/6/94-Esut(D) dated 02.10.169 i to

provide immediate sssistance 1o relisve the dependent femily of the
sred .Government servant frum finencisl

deceased © or  medically  retired vernment 8o ,jrum  Dnencia
tion. The Hon'ble Supreme Court in.its

' destitution i.e. penurious condition. i
judgment dated 05.04.2011 in Civil Appeal No. 22006 of 2006 filed by Local
“ | Administration ‘Department vs.' M. Sehansysgam @ Kumaravelu has
sbserved that *an appoiptment made many years, after the death of the

e or witho: e copsideration of the ﬁnmﬁu!rewuree& s available

L ANNESURES H

~employee or without due con ‘
e opendints - _tho _fnencial deprivation coused o the

sis denth; simply becausc the Elsiment

) v 3
-

imperative 1

1 ng - With . casss .of ‘compassionsts. appointment, it is

'?': Rig-- Sith.. 5
leogp s wital awpegt i inds

2. This Department’s -O.M. No. 1401
. +09.10.1998 ‘providsd “that Ministfiea/Departneats can consider
aintmizat even wherne the death 'or retirement on

i {ot._ ise \E(vﬂ T 1t € g T -
medical grounds gr%m‘m‘-mwlwww eay five .

“years or 80. While considering such belated yequeats it was, however, to be
Y kept in view that'the concept of compassionste ap;‘aogg;mg is. largely
‘Government servant in ‘ordér to relisve it enondcistiess. The very
fact that the'family has been able o manage somehow gl ‘these years
should narmally be taken ss adequiie proofthet the family had some
depéndable means of subsistence. THeréfor, @@mination of such &
el Tor s peest B of crcamapection: Th decision to wake appointment
on compassionate grounds in such Casés Was (o be taken only at the level
‘of the Secretary of the Department/Ministry concerned. :
. 8. ~Sibséquently vide this Department's O.M. No. 14014/19/2002-Estt.
O 5"?‘:;!%003 a tire limit of three years time was preecribed for
- consiflering cases of compaszionate appuiniment. Keeping in view the
‘Hon'ble High Court Allababsd judgment dated 07.08.2010 in Civil Misc
Writ Petition No, 13102 of 2010, the issuc hae been re-examined in
consultation with Ministry of Law, It has been decided to withdraw the
instructions contained in the O.M. dated (/5.05.2003.

gult of bis :
e oinn:'&amaed employse would be directly in

4/6/1994-Bett, (D] datod
ider requests
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4. The ceses of comprenionels appointment mey he reguleted in terme
of instructions iesued vide O.M. dated 09,1098 a2 amended Hom Lime (o
The cnue of examining the penurious condition of the dependent

z‘a.muv will reet with the authonty maldng compassionites appointment
(:V)J/

{Multa Cosl)
Director (B.1)
Tel, No. 2308 2470
“To

NlMlniatrlu/Depa'mmts of the Oavc.mmnmﬂndu

Copym

i e ;P}én@ew'ﬁ;&bm =, |
S 2. Vice-President’s Secretariat, NewDelht - - - o~ ©
PR 1 _mePumeWmawrhOﬂc:,Newahz o Tactad

Establishment ommu.s & of,
T ‘_:.»17“;:‘&915@, and Sections h-ﬁae bapm'unm of anuiu:l P
‘Praining g
. V18, Facilitation cenmr.DUP&'rm copies) -
S M\Jﬁ.'“_ IO _4"ﬂ,far phcmg this Office Memnmdum on ﬁmw&
o208 DOP&T. :
! g/\/
/Ma =
{V‘mdu-
¢ Under Secretary

-
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ANNEXYRE - |

NO.B-32020/8/2013-28 N
Government of [ndie
Ministry of Ffnance
Departmen of Revene
(Central Board of Direct Taxzs?

4" Flogr, RN0458. Bote) Seyes,
New Delly, the 18 March, 201

Shri Andl F Chaware, President,

All India Income Tax SC/ST Employezes’
Welfare Federation (ITSEWA Federsiion),
1€, Gr. Floor, Aavakay Bhawar,

M.E. Rogd, Mumba)-400020,

Subject:- Recogrition of the All India Income Tax SC/ST Employess' Welfars
Federation (TTSEW# Federation) es “service assodation” under the Ceatral
Civil Services (Recognition of Service Association) Rules, 1383 -

Regarding.

5,

I am directed 10 refer to your letter No. ITSEWA()/Recognition/2012-13/
dated 1« March, 2013 on the subject mentioned sbove and to say that in
pursuance of the recommendstions of the Parlamentary Comumittee on the Welfare
of SC/ST, the UBDT had forwarded & proposa! to the Department of Personnel &

"""Traning for grant of recognition (0 the All Indiz Income Tax SC/5T Emplovees’
Welfare Federation as "service association™ in relaxation of rule 5(f) of the Central
Givil Services {Recognition of Service Association) Rules,1933. However, the
Department of Personnel & Traming has not agreed to the proposal. A copy of the
comments/observations of the Department of Persormel & Training i8 enclosed
herewith for your guidance in the interest of a unified Civil Service,

2 This isstes with the approval of Chairman, CEDT.
Yours faithfully,
- t‘ -
Encl. As Alove. (B.GINKHAR MANG}
. Under Secretary to the Govt. of Indis,

Telefax: 011-24132752

/]
Gle ¥

e g

-



CONFIDENTIAL

MINUTES

COMMITTEE ON THE WELFARE OF SCHEDULED CASTES

AND SCHEDULED TRIBES
(2013-2014)

(FIFTEENTH LOK SABHA)
SEVENTH SITTING
(18.10.2013)

The Committee sat from 1100 to 1345 hrs. in Committee Room No. 'A', Ground Floor,
Parliament House Annexe, New Delhi

PRESENT

Shri Gobinda Chandra Naskar - Chairman

MEMBERS
LOK SABHA

Shri M. Anandan

Shri Bhudeo Choudhary
Smt. Jyoti Dhurve

Dr. Manda Jagannath

Shri Mohan Jena

Shri Mithilesh Kumar

Shri Arjun Meghwal

Shri Kishanbhai V. Patel
Shri Baju Ban Riyan

Smt. Rajesh Nandini Singh

o
REOCONOUAWN

RAJYA SABHA

12.  Dr. Pradeep Kumar Balmuchu
13.  Shri Shashi Bhusan Behera
14.  Shri Thaawar Chand Gehlot
15.  Shri Faggan Singh Kulaste
16.  Shri D. Raja

17.  Shri Veer Singh

88



SECRETARIAT

1. Dr. R.K. Chadha, Additional Secretary
2. Shri D.R. Shekhar, Director
3. Shri S. Chatterjee, Additional Director

WITNESSES

MINISTRY OF HEALTH AND FAMILY WELFARE
1. Shri Keshav Desiraju - Secretary
2. Shri C.K. Mishra - Additional Secretary

ALL INDIA INSTITUTE OF MEDICAL SCIENCES (AlIMS)

1. Dr. M.C. Mishra - Director
2. Shri R.S. Shukla - Deputy Director
MINISTRY OF COMMERCE AND INDUSTRY (DEPARTMENT OF
INDUSTRIAL POLICY PROMOTION)
1. Shri Saurabh Chandra - Secretary
2. Shri Atul Chaturvedi - Joint Secretary

OFFICIALS OF CONTROLLER GENERAL OF PATENTS, DESIGNS AND
TRADE MARKS

1. Shri Chaitnaya Prasad - Controller General of Patents,
Designs and Trade Marks

2. Shri K.S. Kardan - Joint Controller of Patents and
Designs

At the outset, Hon'ble Chairman welcomed the officials of the Ministry of Health
and Family Welfare and representatives of All India Institute of Medical Sciences
(AIIMS).

2. The Committee then took evidence of the officials of the Ministry of Health and
Family Welfare and representatives of All India Institute of Medical Sciences (AIIMS)

regarding violation of reservation policy for SCs/STs and their grievances in All India
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Institute of Medical Sciences (AIIMS). Hon'ble Members raised certain issues and
sought clarifications thereon which were responded to by the officials of Ministry of
Health and Family Welfare and representatives of All India Institute of Medical Sciences
(AIIMS). On certain points on which information was not readily available, the
Committee requested the officials of Ministry of Health and Family Welfare and All India
Institute of Medical Sciences (AIIMS) to furnish the same within 15 days.

(The witnesses then withdrew)
3. Thereatfter, the representatives of Ministry of Commerce & Industry (Department
of Industrial Policy Promotion) & officials of Controller General of Patents, Designs and
Trade Marks were called in. The Committee then took evidence regarding violation of
reservation policy for Scheduled Castes and Scheduled Tribes and their grievances in
office of the Controller General of Patents, Designs and Trade Marks. The Members
raised certain queries which were clarified by the officials of Ministry of Commerce &
Industry (Department of Industrial Policy Promotion) & officials of Controller General of
Patents, Designs and Trade Marks. The Committee requested the representatives of
Ministry of Commerce & Industry (Department of Industrial Policy Promotion) & officials
of Controller General of Patents, Designs and Trade Marks to send replies on the points
on which information is not readily available to this Secretariat within 15 days.
4. The evidence was completed.

(The witnesses then withdrew)
5. A verbatim record of the proceedings was kept.
6. The Committee then considered and adopted the draft Action Taken Report on
the subject "Reservation for and employment of Scheduled Castes and Scheduled
Tribes in Central Board of Direct Taxes (CBDT)" without any modifications.

The Committee then adjourned.
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APPENDIX - K
(Vide Para 4 of Introduction)

Analysis of action taken by the Government on the recommendations contained in the
Twenty Fourth Report (Fifteenth Lok Sabha) of the Committee on the Welfare of
Scheduled Castes and Scheduled Tribes.

1. Total number of recommendations 17

2. Recommendations/observations which have been
accepted by the Government (vide recommendations
at SI. No.9 and 11).

Number 2
Percentage to the total 11.8%
3. Recommendations/observation which the Committee

do not desire to pursue in view of the Government replies
(vide recommendations at Sl. Nos. 4, 6, 8, 12, 13, 16 and 17)

Number 7
Percentage to the total 41.2%
4. Recommendations/observations in respect of which replies of the

Government have not been accepted by the Committee and which
require reiteration (vide recommendations at Sl. Nos. 1, 2, 3, 5 and 10)

Number 5
Percentage to the total 29.4%
5. Recommendations/observations in respect of which final

replies of the Government have not been received
(vide recommendations at Sl. Nos. 7, 14 and 15)

Number 3

Percentage to the total 17.6%
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